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LEGISLATIVE ASSEMBLY
Monday, 2¢nd February, 1943.

The &_l'aambiy met in the Assembly Chamber of the Council House at Eleven
of the Tlook, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBER SWORN:

Mr. John Dawson Tyson, M.L.A. (Secretary, Department i
Health and Lands). _ ( . Department of Educs:‘.lon,

STARRED QUESTIONS AND ANSWERS.
(@) ORAL _ANSWERS.
_ MARTIAL LAW AND ConTROL OF HUR MENAGE IN SIND.
' 155, *Mr, Lalchand Navalrai: (a) Will the War Becretary be pleased to
state when Martial Law now in force in parts of Sind. will be rescinded ?

(b) Has Martial Law in Sind brought under control the Hur menace and
the activities of the followers of Pir Pagaro? If so, how far? ~

(c) What is the approximate number of Hurs in Sind? How many of them
have been arrested and brought to book and how many have been killed, hanged
or sentenced to long terms of imprisonment? -

(d) How many Hurs-approximately are supposed to be in hiding in 8ind and
in the adjoining Indian States, separately, and what steps have the Martial
Law authorities®aken to secure them?

(e) How many Hurs have been found in the area on the right bank of the
river Indus within 5 miles from the railway line to which Martial Law had been
subsequently extended, and how were they denlt with? -

(f) Is there any further necessity for continuing Martial Law in the afore-
said area on the right bank of the river? I so, for how long?

Mr, 0. M. Trivedi: (a) und (f). Martial Law will be abrogated in the parts
of Sind where it is now in force as soon as the situation permits,

(b) The imposition of Martial Law bas made possible very considerable pro-
gress in curbing the activities of the Hurs. )

(¢) The term ‘‘Hur" is strictly speaking only applicable to those among the
followers of the Pir Pagaro who belong to the “‘Farqi Jamait” and they are
believed to number about 80,000 men and as many women. In addition, a con-
siderable number of thosé€ belonging to the second group of the Pir's followers
namely the ‘‘Salim Jamait’’ have also been involved in these disturbances.
*‘S8alim Jamait"’ is believed to include between 150,000 and 200,000 men not
counting women. About 4,000 persons have been arrested under either the
Defence of India Rules or the Hur Act but not all these are Hurs. In addition
about 70 women have been called on to give sceuritv under the Hur Act and
about 2,500 are confined in settlement for Hur women near Sanghar. 81 per-
gons are known to have been kiHed in addition to 78 hanged. 924 persons have
been sentenced to imprisonment for more than one year.

(d) It is,not possible to ascertain the number of Hurs hiding in 8ind or in
the adjoining Btates. Operations are being undertaken for the rounding up of
uctive followers of the Pir both in Sind and the States. : .

(e) So far 24 Hurs have been captured west of the Indus since last August.
Heavy floods have hampered operations in this direction, for which the area is
only now becoming fit. These 24 persons are about to be brought before mili-
tary courts.

Mr. Lalchand Navalrai: May I know when the situation is likely to be eased
so that Martial T.aw may be withdrawn? 1 want an approximate time.

Mr. 0. M. Trivedi: It is not possible for me to give an approximate idea of
the time. : ) :

Mr. Lalchand Navalrai: Will it be six years, or five years or six months? .

Mr. 0. M. Trivedi: I have nothing to add to what T have said.

Qazi Y¥uhammdd Ahmad EKazmi: Will the Honourable Member inform the
House how Government are in a position to identify the Hurs? Is it or is it not

(456 ) . ‘oA
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s fact that a large number of peaceful citizens are being prosecuted under
Martial Law in the name of Hurs?

Mr. 0. M. Trivedi: It is not a fact that a lurge number of peaceful citizens
have been prosecuted in the name 6f Hurs. \

Mr. Lalchand Navalrai: The Honourable Member said that when the situa-
tion has eascd with regard to Hurs, Martial Law will be withdrawn., May 1
ask why in the meantime Martiul Law should not be withdrawn with respect to

. offences under the Defence of India Act which are against civil population?

Mr. O. M. Trivedi: T do not see how it arises out, of this question.

Sardar Sant Singh: May 1 know how long Murtial Law has been in *orce?

Mr. O. M. Trivedi: Since 1st June, 1042.

Sardar Sant Singh: Is there any precedwl where Martipl Law has been kept
in force for such a long time? -«

Mr, 0. M. Trivedi: I do not know, ®ir. :

Sardar Sant 8ingh: Do the Government consider that administration by
Martial Law is very odious to the people- generally? .

‘Mr. 0. M. Trivedi: That is a matter of opinion.

Sardar Sant Singh: What~s the opinion of the Government in this matter?

Mr. President (The Honourable 8ir Abdur Rehim), Order order.

Qazi Muhammad Ahmad Kaznii: Will the Honourasble Member let us know
whether it is a fuct thai persons are being prosecuted withous doing any act
against public safety, but only on account of being named ‘“Hurs”'?

Mr. 0. M. Trivedi: I have no information.

Mr. Lalchand Navalrai: Does the Honourable Member know that the Sind
Government have now installed a constabylary for the areas-in which there are
Hurs and will the Martial Law be withdrawn when that constabulary is formed ?

Mr. 0. M, Trivedi: I know that the Sind Government are making efforts to
enrol]l a constabulary. I have said that Martial Law Will be withdrawn as soon
as the situation permits. ‘

Mr. Lalchand Navalrai: May I know if the B8ind Government has been con-
sulted with regard to tMe continuance of Matial Law?

Mr. 0. M, Trivedi: I am not in a position to answer that question.

Seth Yusut Abdoola Haroon: Is the Honourable Member aware that some
title holders are proceeded againet simply because tlrey are relations of some
Hurs who are followers of Pir Pagaro?

Mr, 0. M. Trivedi: T am not aware of that.

Mr, Lalchand Navalrai: Will the Honourable Member enquire from the
Sind Govermmnent whether they still want Martial Law to continue or whether

they will make their own arrangement.s?
Mr. 0. M. Trivedi: We are in consultation th.h the Sind Government, and

all necessary steps will be taken. -

Qazi Muhammad Ahmad Kazmi: In view of the fact that the Honourable
Member hag not been able to give specific replies to many of the supplementary
questions put just now, will he be prepared to make enauiries as to the correct-
ness or otherwise of the allegations made by Honourable Members of this House?

Mr, O. M. Trivedi: If specific allegations are made, T w:]l certainly have
enquiries made.

Mr, Lalchand Navalral' With respeet to questlons to Wthh answerg have
not been given or to which vague answers have been given, will the Honourable
Member make enquiries from the Martial Law anthorities and find out the
answers and then place them on the table of the House or give themn in the
Heuse orallv.

Mr. 0. M. Trivedi: If the Honourable Member or other Honourable Members
put down specific questions, T would certainly undertake to give answers.

CONCRSSIONS FOR SALT COLLECTION ON MaDRAS CoAsT.

186. *Mr. Lalchand Navalrai: () Wil the Honourable the Finagce Mem-

ber be pleased to state if salt coneessions under the Irwin- Gandhi Pact for the

~

.
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¢
poor people on the sea coasts are in force at present? If so, on what coasts and
to what extent and during which periods of the year? - ‘

{b) 18 it & fact thav the people on the cuast of Madras made applications to
the Collector of Salt Revenue and Customs to increase the existing concessions
for salt and to permit them to collect the salt naturally formed on the pools on
the coast for several reasons? If so, what further reliefs other than those already
cxisting have been given to those poor people? If none, why?

(¢) Do Government propose to revise the concessions on more liberal scales
and afford sufficient facilities to the poor people to tuke sufficient advantage of
ther in these difficult times? If not, why not? -

The Honourable Sir Jeremy Raisman: (1) Yes. Local residents in sll villages
ismmediately adjoining arens where salt can be collected or made, are allowed
to colleet or make salt fgr domestic consumption or sale within the villages. A
quota is fixed for each village based on the population and the average consump-
tion. Different times for manufucture or collection are fixed for the different
districts according to the period of the year at which menufacture is possible or
salt is available. I may add for the Honourable Membdr's information that the
concession is not restricted to the sea coast only but is allowed wherever natural
facilitics for the collection of spontanecus salt and earth salt are available. ,

_(b) Yes. Applications have been received from the inhebitants of certain
villages and relief has been given in all cases in which the circumstances justified
it. Relief was granted by extension of the period for collection and of the area
in which advantage may be taken of the concession. :

(¢) Government consider that the scale on which these concessions are admis-
sible is liberal enough and that sufficient facilitics for taking advantage of these
concessions are available to theé poor. i

Mr. Lalchand Navalrai: With regard to part (b) of the question, may 1 know
from the Honourable Member whether replies stating reasons for refusal to
give further concessions have been given to those persons who made applications
for concessions?

The Honourable Sir Jeremy Raisman: Relief has heen given in all cases in
which the circurnstances justified it. ) )
Mr. Lalchand Navalrai: T am asking whether reasons for not decepting . . .

The Honourable Sir Jeremy Raisman: 1 am not prepared to enter into indi-
vidual discussion with individual applicants. ,

Mr. Muhammad Azhar Ali: Does the Honourable Member mean that this
lorder?of Government to make salt applies to the whole of India in all the vil-
ages .

The Honourable Sir Jeremy Raisman: The Pect contemplates that inhabi-
tants of villages adjoining salt areas will be permitted to make or collect salt
for domestic use and sale in their respective villages. '

PEBMISSION TO ENGLISHMEN FOR CORRESPONDENCE WITH DETAINED
- *  INDIAN LEADERS.®

157. *Mr. Govind V. Deshmukh: Will the Honourable the Home "Member
please state if permission was asked for by private persons or members of
Parliament in England to correspond with Indian leaders now detained or by
Indian leaders to correspond with members of Parliament? If so, was such
permission granted? If not, what were the reasons?

The Honourable Sir Sultan Ahmed: The answer to the first part of the ques-
tion is in the negative. The other parts do not arise.

CoNVERSION OF RESIDENTIAL HousES INTO RROTHELS FOR SONLDIER'S IN CALCUTTA.

168. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Honourable the
Defence Member be pleased to state if he is aware of the fact that residential
houses in Calcutta near about Chowringhee have heen transformed into brothels
for soldiers in Calcutta by evicting residents with their families from these
houses? If not, will he be pleaséd to read the observations relating to this
matler as published in the Modern Review of January, 1048? °

A2
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(b) Did the residents voluntarxly vacate their residential houses with a view
to support the war efforts? 1f not, how have they been evicted? Was it by
legal process or by Ordinances under the Defence of India Rules?

(¢) How many houses in London, or in any other town of the United Kingdom
haye been transtormed into brothels for soldiers in the United Kingdom during
th: war period? If no such houses have been requisitioned in the United
Kingdom, why were they needed in India? Have such houses been requisitioned
in Bombay, Madras and Patna? If not, why has this been done in Calcutta?

- Mr, . M, Trivedi: (a) and (b). I would refer the Honourable Member to
the reply given by me in this House to Mr. K. C. Neogv s starred questxon No.
59 on the 12th February, 1943.

(¢) I have no information regarding the first part. As regards the remnmmg
parts, no houses have been requisitioned in Calcutta or elsewhere.

Mr. N. M. Joshi: May I ask, Sir, whether the Honourable Member has seen
the statement made by the Bishop 'of Calcutta and the Metropolitan 6f India
repudiating the statement made by Government and saying that the statément
made by Government wqs inaccurate ?

-Mr. C. M. Trivedi: I have seen the statement.

Mr. N. M. Joshi: May I ask, Sir, whether the Government of India will issue
another statement dealing with the Metropolitan's statement?

Mr. O. M. Trivedi: The reply given by me in the Assembly on the 12th Feb-
ruary, 1948 was based on the report of the Provincial Government. In fact the
reply to part (b) of Mr. Neogy's question quoted the Bengal Government’s report
word for word. After seeing the Metropolitan’'s statement I have asked the
Bengal (zovcrnment for further comments, but these have not been received
a8 vet.

Mr. N. M. Joshl May I ask whether the Government of India will consider
the suggestion made by the Metropolitan that all brothel aréas should be out of
bounds for soldiers?

Mr. 0. M. Trivedi: Brothels in Calcutta have all along been out of bounds
to troops and an old order to that effect was-re-affirmed as recently as 18th June
1942,

Sardar Sant Singh: May I know if the Honourable Member will place a modn-
fied reply after consulting the Provincial Government on the table of the Hoyse?

Mr. 0. M. Trivedi: I think the Honourable Member is assuming a lot of
thines in his question to me.

. Mr, Lalchand Navalrai: With regard to part (c) of the reply, may T know

from the Honourable Member what he means by ‘I have no information’’?
Hggs the Honourable Member made enquiries from London to get that informa-
tion, or without making any enquiries he says ‘‘I have no information’’?

Mr. 0. M. Trivedi: I have made no enquiries from London.

Mr. Lalchand Navalral: Then how does the Honourable Member say “‘T
have no information''?

Mr. €. M. Trivedi: I have no information.

Sardar Sant Singh: May T know if the Honourable Member will be prepared
to issue a statement when he receives a reply from the Bengal Government in
answer to the statement issued by the Metropohtn.n of India and say whether 1t
confirms the previous statement or modifies it in any way?

"Mr. 0. M. Trivedi: I will consider this suggestion.

Mr. President (The Honourable Sir Abdur Rshim): Next question.

Mr. Lalchand Navalral: Sir, I rise on a point of order. In reply to many ques-
tions the Honourable Member has been saying he has no information. If the
Honourable Member says he is not prepared to give answer for certain reasons
it is a different thing, but to say he has no information is very vague, and I think
the Honourable Member . .

‘Mr. President (The Honourable Sir Abdur ‘Rahim): Tt is not a point of order
at all. Order, order. Next question.

/s
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INDIAN ARMY CORPS OF CLERKS ATYTHE GENERAL HEADQUARTERS.
159, *8yed Ghulam Bhik Nairang: Will the War Secretary please state:

(a) the permanent strength of the British and Indian personnel in the

i Indian Army Corps of Clerks at the General Headquarters,
scparately ;

(b) the highest rank appointment and maximum emoluments to which the
British and Indian clerks of this Corps at the General Headquarters
have attained, separately;

(c) the total actual expenditurc incurred by Government in January, 1943,
on-account of puy and allowances (including compensatory allow-

- ances) on:
(i) the permanent British personnel (all ranks) of the Indian Army
Corpe of Clerks at the General Headquarters; and
(ii} the permanent Indian personnel (all grades) of the Indian Array
Corps of Clerks at the General Headquarters;
(d) the average incidence of expenditure per head on account of the perma-
nent British and Indian personnel, separately, of the Indian Army
. Corps of Clerks at the General Headquarters;
(e) the starting salary of an Indian clerk of the Indian Army Corps of
. . Clerks at the General Headquarters (including allowances, if any);
(f) th> monthly rate of the following allowances admissible to British
- clerks of the Indian Army Corps of Clerks:
(1) Ration Allowance;
(ii) house-rent in lieu of free quarters and connected amenities for mas-
ried and unmarried personnel;
(iii) Marrmge Allowance ; and

. (iv) Children’s Allowance per child; ’

(i) the starting pay of a British clerk of the Indian Army Corps of Clerks
including allowances other than those mentioned in (f) above;

(h) the excess of the allowances in (f) above as for & married British clerk
with one child over the gross starting emoluments of an Indian
clerk; and

(j) The difference and ratio between the gross starting emoluments of a
married British and an Indian clerk ‘of-the Indian Army Corps of

(lerk<"having one child ?
Mr. 0. M. Trivedi: T lay on the Table a statement giving the information
required by the Honourable Member

Statement.

(a) B. O. Ra.—ﬁ46. (e) Bs. 69 (including Rs. 9, dearness
Indian.—122, . _allowance).

(b) British.—Highest rank—Captain. , (f) (i) Rs. 45 per mensem.
Appointment—Officer Supervisor. (ii) Rs. 80 per mensem (Married).
Etoluments—Rsa. 325, Rs 40 per mensem (Unmarried).
Indian—Unpper Dwmon Clerk, (iii) Rs. 30 per mensem.

Selection Grade—Rs. 300. (iv) Rs. 28 for ome child. «

(c) (i) Rs. 21.013. . Rs. 53 for two children,

(ii) Rs. 18,230 Rs. 78-8.0 for three children.

(d) British—Rs. 457, Rs. 22-8-0 for every lddltlomlchﬂd

Indian—Rs. 157.
{g) Under peace conditions a consolidated pay of Rs 180 p. m. for the first -ear. This
ennsolidated pay incltdes the allowances under (f) above other than marriage and children’s
allowance. -
After one year, if confirmed in his appointment his pay is Rs. 221-10-0 p. m. plus such
allowances as are admissible under (f) above.

(h) Rs. 114
(i) Ra. 179 but preference was riven to single man and there is not one instance wheve

a married man. was appointed on probataon
7 :2 approximately.

-8ir ltnhamnud Yamin Khan: Will the Honourable Member read it out so
that we may put suprlementarv questions ? s -
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. Mr. Q. M, Trivedi: It is a long statement. '

'Dr, P. N, Banerjea: But a gist of the statement may be given.

Mr. 0. M. Trivedi: There are 24 sets of figures, but I 'am prepared to read
it if the Honourabie Member wants me to.

Mr. President (The Honourable Sir Abdur Rehim): If the Honourable
Member wants it, it can be read out. ;

Syed Ghulam Bhik Nairang: Yes, Sir. It should be read out.

(Mr. C. M. Trived: then read out the statement.)

Syed Ghulam Bhik Nairang: May I know with reference to his answer to
part (b), is it a fact that there is a Major with only seven years service
getting Rs. 1,3007 It is not included in the reply.

Mr. C. M. Trivedi: I have said the highest rank is Captain.

Syed Ghulam Bhik Nairang: Not a Major?

Mr. O. M. Trivedi: No, Sir. That is not my information.

Syed Ghulam Bhik Nairang® Is it a fact that another gentleman is now
a Colonal getting Rs. 1,600 after only seven years' service?

Mr. C. M. Trivedi: No, Sir. _

Sir Muhammad Yamin Khan: With regard to part (f), may I know whether
the ullowances which the Honourable Member has said are given to the British
personnel, are also admissible to the Indian clerks? '

, Zil{{r. C. M. Trivedi: No, Sir. Those allowaneces are not admissible to Indian,
clerks. , . .
Sir Muhammad Yamin Khan: Why?

Mr. C. M. Trivedi: The two wings of the IT.A.C.C. are quite different.
The B.O.R. gets his allowances according to what he would have got in the
Armiy. e retains “his military rank. ' N

Sir Muhammad Yamin Khan: These rules are made hy whom?

Mr. 0. M. Trivedi: The Regulations are made by His Majesty’s Govern-
ment. .

8ir Muhammad Yamin Khan: I rm asking why has not the Government
of India inade the sume rules in respect of Indian c'erks?

Mr. 0. M. Trivedi: The two cadres are quite different.  The rates of pay
for B.O.R. are governed by considerations different from those on -which the
rates of pay for civilian clerks are based.

Sir Mubammad Yamin ‘Khan: May I know if the rates of pay given to
the Indian and European clerks in the Defence Department are the same, or
do they differ? '

Mr. O. M. Trivedi: The rates are different. I have already said that the
B.O.R. are drawn from the Army and they get the Army rates of pay.

Sir Mukhammad Yamin Khan: My enquiry refers to civifian typists and
¢’erks—not the British Officers—recruited in India. Do these European and
Indian tvpists and clerks get the same stui*ting salary as we]l as the same
maximurh pay, or is there any difference in pay between -these two sots of
clerks doing the same job?

- Mr. 0. M. Trivedi: I should like to have notice of that question.
Sir Muhammad Yamin Khan: This question is given here. .
Mr. 0. M. Trivedi: This question relates to the Indian Army Corps of
lerks. ~
¢ PSlr Muhammad Yamin Khan: But this also includes the question rcgard-
ing the maximum emoluments to which the' British and Indian clerks gre
itled.
entuf. 0. M. Trivedi: Sir, the information T have given relates to the B.0.Rs.
in the Indian Corps of Clerks, and the British wing of the Corps of Clerks
consists only. of B.0.Rs. . ‘ o ~

S8ir Muhammad Yamin Khan: But here it is given about the Indian élerks.
1 do appeal to the Honourable Member. . . . o

Mr. 0. M. Trivedi: Question (b), in the Indian Army Corps of Clerks™

_ Bir Muhammad ;Yamin Khan: ‘Yes, it is so. : .

-
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Mr. O. M, Trivedi: Yes, Indian personnel.

Sir Muhammad Yamin Khan: In that respect the Honourable Member
ought to have gathered all the information. ' .

Mr. 0. M. Trivedi: I have coliected ail the information and ziven it.

8ir:Muhammad Yamin Khan: I am asking this: whether an Indian in the
same service, doing the same work, and the civilian British girls and 1men who
are recruited here, get the same salary, or they get different salaries for
doing the same work. ‘ L

Mr. 0. M, Trivedi: The question relates to the Indisn Corps of Clerks
and I have given the information. The British Wing consists of B.0.Rs.

- Mr, Lalchand Navalrai: May 1 know from the Honourable Member if
before the war there were these British clerks in the Army aus clerks?

Mr. O. M. Trivedi: Yes, Sir. )

Mr. Lalchand Navalrai: Any difference with regard to Indian and British

ay ? :
P yl(r. 0. M. Trivedi: Yes, Sir.

Mr. Govind V. Deshmukh: With respect to (b), may I know on what
grounds these different emoluments are justified? May I know what the
gnswer is?

*  Mr. O. M. Trivedi: The answer 1 gave referred to the pay -of B.0.Rs. in
the Gorps of Clerks. Their conditions differ.

Sardar Sant 8ingh: In view of the enormous differencs in the einoluments
hetween these two grades, does the Governmenl propose to reduce the
British element in order to effect economy in these days of stringency?.

Mr. 0. M. Trivedi: The proportion of B. O. Rs. in the Corps is only 25.

Sardar Sant Singh: T say that in view of this -enormous difference, and in
view of the need- {'nv economy in.war time, will the (Government consider the
necessity of reducing the British element and making it entitely Tndiun?

Mr. 0. M. Trivedi: T want notice-of that question.

. Maulana Zafar Ali Khan: I should like to know whether it has heen taken
for granted that the Indian is clways less efficient as compared with -the
Britisher. . ' '

Mr, 0. M. Trivedi: No, S8ir.

Mr. N. M, Joshi: What is the object of employing B.O.Rs. as oclerks
when there is so much dearth of man-power for the defence of the country?

Mr. O, M, Trivedi: I should be replying to that part of the question luter
on. There is. another question about this to-day.

InpIaN ARMY CORPS OF CLERES AT THE GENERAL HEADQUARIERS.

. 160. *Syed Ghulam Bhik Nairang: Will the War Secretary plense state if it
is a fact that: . )

“(a) the British clerks of the Indian Army Corps of Clerks ure selected from
amongst. soldiers of the British Army who show aptituda for clevical
work and the Indian clerks of this Corps at the General Heud-
quarters are recruited through an all-India comnpetitiva examination
held by the Federal Public Service Comnmission; N

(b) the Indian clerks of this Corps have to pass a departmental examina-
tion, before they arc considered eligible for promotion to the upper
grade, which they get only when there are vacancics, and ihat they
are required ‘o produce three consecutive good reports for heconing

_ eligible for the said examination; '

(c) the British clerks of this Corps are not required to sit at any examina-
tion for promotion, which they get on completion of, sp-cified years
of service without any condition as regards the eyistunce of a
vacaney, ete.; ) ) .

(d; all service limits referred to in (c) ahove for promolion of the British
clerks have been snuspended for the duration of the war;

{e) the Indian clerks of the Indian Army Corps of Clerks at the General
Headquarters are not eligible for an Emergency Commission; and
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(f) the British clerks of this Corps are not only eligible for u commission
within.the Corpc but are also eligible for an Emergency Commis-
sion in other corps of the Army? )

Mr. O. M. Trivedi: (a) In so far as appuintments in the permanent cadre
are concerhed, yes. )

(b) Formerly this was so. Under war conditions they pass the G. H. Q.
Trade Testing School examination but are not required to produce ‘three
consecutive good reports, '

(c) They are not required to pass any promotion examination but promo-
tion i8 not automatic ‘under the time-scale. It depends on a man being re-
commended and fit in all respects and there being a vacancy in the authorized
establishment.

(d) Not in so far as substantive rank is concerned. i

(e) The Honourable Member presumably refers to commissions in the
1.A.C.C. 1If so, there are no commissioned posts in the Indian Wing of the
I.LA.C.C. Those clerks employed at G.H.Q are however eligible for the gazetted
posts of Officer Supervisors. ' -

(f) No. They are normally deemed eligible only for commissions in their,
OWn corps. )

Syed Ghulam Bhik Nairang: With reference to the reply to (c), is it not &
fact that a new entrant, a Britisher, after three years automatically becomes
Btaff Sergeant?  Automatically! Merely by lapse of three years!

Mr. 0. M. Trivedi: No. Sir.

'S’ard&r Sant Singh: Will the Government please state the reasons why the
British personnel have not been withdrawn from civil employment in view of
the war conditions prevailing in the country and sent to the front?

Mr. 0 M. Trlvoc!i: I think, Bir, in another question I am answering later
on, T will be covering the same ground.

Mr. Lalchand Navalral: With regard to (a), may T know from the Honour-
?}blc Member if these soldlqm who are now working as clerks are disabled and’
Lherefore unfit for field service, or are they being given a rest as clerks?

Mr. 0. M. Trivedi: I would not say that they are, unfit_for the front.

Mr. Lalchand !_“v‘lnl: Why are they put on clerk’s business when they
are fitted for soldier's business? -

Mr. 0. M. Trivedi: The nature of the work in General Headquarters re-
quires clerks with military and clerical experience.

Arnfvr'v: Govind V. Deshmukh: Is there a great .paucity of Indian clerks in the-
Mr. 0. M, Trivedi: Yes, Sir. )
Mr. Govind V. Deshmukh: Is not this also a sort of racial diserimination

which will come in the way of recruitment?

Mr. 0. M. Trivedi: T am not sure of this.

Sir Muhammad Yamin Khan: Does the Defence .Department recruit these:
people as clerke or does the Army Department recruit them?

Mr. 0. M. Trivedi: T have not been able to follow that.

Sir Muhammad Yamin Khan: Does the recruitment to the clerical jobs:
in General Headquarters lie in the hands of the Defence Department, which
my Honourable friend represents, or does it lie in' the hands of the Army people ?
Who is responsible for these appointments? '

Mr. 0. M. Trivedi: General Headquarters are responsible for these:
appointments.

Sir Muhammad Yamin Khan: What does he mean by General Head-
quarters? Not the Defence Department?

Mr. 0. M. Trivedi: No, not the Defence Department. -~

Mr. Lalchand Navalrai: Mav I know from the Honourable Member if there
are several soldiers, scme of them officers also, enjoying their rest in Western-
Court and passing their time? Why are they not being sent to the front?
Are they not necessarily required thers? ’

"
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Mr. President (The Honourable Sir Abdur Rahim): Next question. That

does not arise. < _
INDIAN ARMY Corps Of CLERKS AT THE GENERAL HEADQUARTERS.

181. *8yed Ghulam Bhik Nairang: (a) Will the War Secretary glease stute
how many British clerks of the Indian Army Corps of Clerks are holding officers
appointments in the General Headquarters and what is their ratio t¢ the total
permanent ectablishment_of the British clerks of this Corps?

{b) How many Indian clerks of the Indian Army Corps of Clerks are holding
officers aj.pointments at the (General Headguarters and what is their ratio to the
totul permanent estblishment of the Indian clerks of this Corps at the General
Headquarters ? ,

. {(¢) Hew many temporary British clerks who have been admitted into the
Indinn Army Corps of Clerks in eonnection with the war are holding charge of
Bections af, the (Gieneral Headquarters?

(d) How many perirunent Indian.clerks of the Indian Army Corps of (lerks
are not holdin: charge of Sections at the General Headquarters?

‘(e) Wers any of the Indian clerks referred to in (d) above given trial for
apprintments held by the British clerks mentioned in (c) above? If not, why
werc they superscded ? .

f) Is it a fact that a British clerk of the Tndian Army Corps-of Clerks on
helding charge of # Section is immediately promoted to warrant rank irrespective
of the length of service or wliether he is permanent or temporary, while an
Indian clerk gets only Rs. 50 extra for holding charge of a Section?

(g) Ts it a fact that a superintendent’s scale is under consideration for the
Indian clerks of the Indian Army Corps of Clerks?

(h) If the answer to (2 be in the affirmative, will that scale apply to all
Indian clerks holding charee of Sections just as the British clerks get promotion
to warrant ranks when holding charge of a Section? If not, why not?

Mr. 0. M. Trivedi: (a) 15. 1: 8 approximately. _ :

(b) Nil, becabse they have not yet sufficient seniority to come into the
selection zone. It may, however, interest the Honourablé Member to know that
out of a total of 108 Officer Supervisor {gazetted) appointments 52 are filled by
Indians. :

(c) 81. - (d) 97. L

(e) No. As they are not on a common roster the question of supersession
does not arise. Again, it may interest the Honourable Member to know that of
a total of 271 Superintendent® and Assistant-in-Charge appointments 172 are
held by Indians. -

(f) Yes. This is becanse the position of a B. O. R. at General Headquarters
is directly related to the position which he would hold in any other military
formation in India whereas the “position of the Indian clerk is regulated by the
charge pay fixed for a civilian placed in charge of a section. .

(g) and (h). Both these questions are under copsideration. I might add
_that a decision will be reached shortly. . '

Syed Ghulam Bhik Nairang: With reference to his reply to (h), mav 1 know
whether these Indien members of the Indian Army Corps of Clerks have all
the liabilities attached to military employment without any of the privileges
enjoved by the British members of the same service? Is it not a fact that they
have all the liabilities minus all the privileges. '

k. Mr. 0. M. Trivedi: They have the linbility to scrve overseas as far as I

now. h

Sir Ghulam Bhik Nairang: Is there any liability to the British member of the
sarne Army Corps which does not attach to an Indian member of the Army
Corps?

mnst. 0. M. Trivedi: 1 have not been able to get the Honourable Member.

‘BSyed Ghulam Bhik Nairang: I want to. know whether there are any
greater responsibilities and lisbilities attached to a British Member of the
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Indiun Army Corps of Clerks than to an Indian member, so as to justify larger
emoluments and greater chances of promotion? '

Mr. O.. M. Trivedi: The Indian clerk gets several allowances when he goey
OVErsess. . =

Sir Myjgammad Yamin Khan: The question is whether in India the British
clerks, who get larger benefits and larger sularies and larger allowances, have
also got larger responsibilities than the Indian clerks or not? . )

Mr. 0. M. Trivedi: As I have explained, the pay of the British clerks “in
this Corps is really determined by the puy they ure eligible to draw it they
‘had been in the army.

Sir Muhammad Yamin Khan: Is the Honourable Member aware of these
things or not himself? Or is hq replying on behalf of the War Department to
which he has no access? Who represents the War Department. .

Mr. 0. M. Trivedi: T do; end I am giving: this information on behalf of
that Department. - : - '

Sir Muhammad Yamin Khan: If that,is so, then the question "is very
plain: what is the justification for giving different salaries for the same work
to an Indian and to a Britisher? We want to know why is this differentiation
made by the Government of India? - . . * )

Mr. 0. M. Trivedi: [ thought I had already answered that when 1 said
that the pay of the BB. . R. in this Corps is governed by the pay which the
B. O. R. would have received had they been in the army and they are recruited
from amongst the ormy. They are drafted fyromn the army and they get the
-same pay had they becn in the srmy, =, L ' '

Sir Muhammad Yamin Khan: Does the Honourable Member justify this
very excessive expenditure during - the war when he knows it is difieult to rnake
the two ends meet financially? - ) '

- (No answer was given.)
MEMORIALS BY INDIAN CLERKS OF THE (ZENERAL HEADQUARTERS.

162. *Byed Ghulam Bhik Nai.rang:'\\-'ill the Wugy Secretury please stute if it
ig a fact that a large pumber of memorinls and represente®ions huve been
submitted recently by the Indian clerks of the General Headqua-ters asking for
the amelioration of their condition? If so, what -action has been taken on
those memorials?

Mr. 0. M. Trivedi: The answer to the firat purt is in the affirmative.

As regards the second part, the memorials were considered by the Govern-

ment of India and the rate of dearness allowance was inereased. 1 may add
thut Howme Department are initinting arrangemenmts designed to secure supplies
of basic commodities at reasonable prices for all Secretariat civil personnel in-
cluding the staff of General Headquarters.
*  Byed Ghulam Bhik Nairang: Will the Honourable Member state whether
4he representations made are confined -only to-the swpply of these necessities
or whether they seéek to get the entire scheme, embracing their emoluments
and promotion and. all that, to he reconsidered?

Mr. C. M, Trivedl: II think the representations asked for increase of pay
also. . :
Syed Ghulam Bhik Nairang: How long does the Honourable Member
expect that matter to remain hanging fire? Is it going to be speedily decided or
merely kept on with the consoling assurance that has been repeated in this
House that very soon the matter will be decided? : ’

Mr. 0. M. Trivedi: I said the representations were considered and the rate.
of dearness allowance was increased. '

Mr. Govind V. Deshmukh: May I know the date when this representation
waRr received ? ) ,

Mr. 0. M. Trivedi: Speaking from memory, it -was received some time
either towards the end of ‘November or the beginning of December. X

Suvad Ghulam Rhik NWairano: Ts not that time sufficient to arrive st a
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INDIAN m‘?’i COBB:CIOS;.O%BL;J:VG been taken on the representations.
163. *Byed Ghulam Bhik Rairsng, WA tne St ar Sevror ey S ARTERS.
(a) whether ther ) B WAN the War Becretary plénse siate:

. re was any difference between the rates of pay and pros-
pects for promotion of the® British and Indian clerks of the General
Hea.dqu‘attc_ars' (late Army Headquarters) before the introduc&ou
of the Ipdmn Army Corps of Clerks in 19347, If not, what were
the special reasons for making this departure from the most ele-

_ mentary prineiple of wage and work; and ’ ”
(b) whether he proposes to take immediate steps to remove this racial
___ inequity by either: '

i (i) amalgamating the British and Indian wings of the Indian Ariny
Corps of Clerks into one cadre and gradually mustering out of
service all such individuals as may not elect to serve in the

- combined cadre, or .

(i) by enforcing very wclear and strict rules for seniority and promo-
tion so that Indian clerks may have parallel steps of promotion
-with : their British colleagues and are not superseded simply
because the latter are British? .

Mr. O. M, .Trivedi: (a) and (b). The answer to the first part of (a) is in
the negative. With regard to the remainder of the question, the position is
that in 1933 it was decided that the former system of recruiting British clerks
direet from the army and turning them into civilians was not satisfactory since_
they came to G. H. Q. with no clerical training. It was, thervefore, decided
to recruit to G. H. Q. B. 0. Rs. who . had already ~ served in the offices of
lower military formations and who would thus have eome years of cler'cal
training in addition to military experience. These personnel are a part of what
is known as the British Wing of the I. A. C. C. The Indian Wing of the
1. A. C. C. is recruited by enrolling, through the Federal Public Service Com-
mission, young men who narmully have had no previous military or clerical
training. The terms and conditions of the two Wings are not determined by
rucial considerations. G. H. Q. requires personnel of different -types to deal
with its business;, It requires British military personnel, which is drawn from
the British .army and paid in consequence ut rates which "are related
to the pays laild down for British soldiers by His Majesty's Gov-
ernmeni. It also requires Indian clerks drawn from —eivilian- sources
and the rates of pays offered to these are fixed with reference to the
standard of remuneration usual for the sanie clasg of work in the civil depart-
ments of Government. The present system provides a constitution which is
best. suited to an organisation®such as G. H. Q., and there-is no immediate in-
tention of changing that constitution.

Syed Ghulam Bhik Nairang: With reference to the statement that the
British and Indian cadres are required to do different kinds of Work. May I
know whether it is a fact that in certain office arrangements they take each
other’s place, doing exacﬂy the same kind of work? )

Mr. 0. M. Trivedi: No: T think certain types of work are performed by
the B. O. R. -

Syed Ghulam Bhik Nairang: Is it not a fact that.with the exception of
posts carrying higher emoluments and posts in the nature of key posts, every
post is held by a clerk of the 1. A..C. C. withgut regard to whether he is Indian
or British and that the above mentioned posts are kept as a preserve for the
British members of the cadre? .

_ Mr. 0. M. Trivedi: If the Honourable Member suggests that all the poats

are inter-changeable—every one of them—1Y do not think he is eorrect.
UTILIZATION OoF INDIA’s STERLING IN LONDON.

164. *Mr. Muhammad Aghar Ali: Will the Honoursble the Finance. Mamber

- 405
That is a matter of
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please state if it is a fact that India has about 400 crores worth sterling in
London? If so, has any amount out of that been utilized for the purchase of
foreign busihess? 1f not, why not?

The Honourable Sir Jeremy Raisman: 1 would invite the Honourable
Member's attention to the reply given to Sir Zia Uddin Ahmad’s starred ques-
‘tion No. 120 on the 17th February, 1948.

. .
GOVERNMENT PAYMENTS TOTHE ASSOCIATED PRESS OF INDIA, AND THE REUTERs.

~165. *Mr, H. A&, Sathar H. Esgak Sait; Will the Honourable Member for
Information and Broadcasting be pleased to'state the amount of money paid, (i)
to the Associated Press of India, and (ii) to Reuters, by way of:
(a) subsidy;
(b) subscription for news service supplied to various Depurtments, Pro-
vincial Governments, Governors and the Governor-General; and
(c) for any other reason?

The Honourable 8ir Sultan Ahmed: (a) Nil.

(b) The Government of India pay the Associated Press of India and
Reuters, as also other Indian News Agencies, a subscription for the sup
their news service to various officers in the Government of India. gjscnp-
tions paid in 1941-42 to the Associated Press of India and to Reuters amount to
Rs. 11,400 and Rs. 1,37,347-9-0 respecfively. The cost of supply to Provincial
Gnvemments and Govemors is met by the Provincial Governments concemed

(c) Nil.

Mz' N. M. Joshi: May I ask what is the object of supplying free of cost

- these news sheets to officers of the Government of India? Other people have
to pay for their newspapers. Why should not the Government officers pay?

The Honourable Sir Sultan Ahmed: Because Gowernment consider it
necessory that their officers should be up to date in the informations which are
given,

Mr, H. A. Sathar H. Essak Sait: What is the answer to (c)?

The Honourable-8ir Sultan Ahmed: Nil.

Seth Yusuf Abdoola Haroon: May I ask whether the Orient Press and ‘the
United Press are also being subscribed to?

The Honourable Sir Sultan Ahmed: Besides the Associated Press of 1ndia
nnd Reuters, Governmfent also subscribe to the United Press and the Orient
Press. The rate of subscription paid to these agericies is the same as is paid to
the Associated Press—viz., Rs. 30 per copy per month.

MOTION FOR ADJOURNMENT.
FAILURE TO RELEASE MAHATMA GANDHI UNCONDITIONALLY.

Mr, Prosideny (The Honourable Sir Abdur Rahim): I have received
notice of a motion of adjournment from Dr. P. N. Banerjea; he wishes to dis-
cuss a definite matter of urgent public importance, namely, the failure of the
(tovernment of India to release Mahatma Gandhi unconditionally in spite of
the grave condition of his life. This is the very question which wag discussed
only the other day on an adiournment motion. _

Dr. P. N. Banerfea (Calcutta Suburbs: Non-Muhammadan Urban): 8ir,
the new factor is the grave condition of his health. Y you consider that
sufficient . . . . .

Mr. President (The Honourable Sir Abdur Rahim): All that was fully
anticipated in the previous motion. The very obiect of that ~adiournment
motion was to secure his release, hecause the fast might endanger his health and
his life. T rule that the motion is not urgent within the meaning of the rules
and Standing Orders; and is out of order.

(ORRESPONDFN(“E BFTW'FW‘,N THE GGVFRNMFNT OF INDIA AND
THE CEYLON GOVFRNMFENT.
Mr. A. V. Pal (Government of India: Nominated Official): ' er, Ilay on
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the table copies of the correspondence between the Government o Indi '
s and the
Guvernment of Ceylon mentioped in the- Agenda : f and b

List of papers

1. Telegram to the’ Chief Secretary to the Governme :
dares the ‘Soen et S 1942.‘? vernment of Ceylon, Colombo. No. 1483,

'{';‘l‘ozgnm trom His Exgellenty the Governor of Ceylon, No. uil, dated the 18th March,

'{;}'ezgmm to His Excellency the Governor of Ceylon, No. 2474, dated the 28th March,
'{';‘Il;gram from His Excellency the Governor of Ceylon, No. nil, dated the 13th April,

2.
3.
4.
5. ::ﬁ?:lm&e ki&:!]:e A(;I::;lf l%?ietnry to the Government of Ceylon, Colombo, No. 3006,
6. 1:[:; :‘a;nmgom His Excellency the Governof of Ceylon, No. 4, dated the 22nd
7 'l;;:c;g’nla 2t..o His Excellency the Governor of Ceylon, No. 1258-8., dated the Tth
8.
9.

';‘;‘I‘szgrnm from His BExcellency the Governor of Ceylon, No. 18, dated the 3rd June,

Letter to the Chief Secretary to the Government of Ceylon, No, F. 35/42-0. 8., dated
the 20th August, 1942, -

10. Letter from the Chief Becretary to the Government of Ceylon, No. CF. A. 121/40,
dated the 4th Belgt»ember, 1042.

11. Telegram from His. Excellency the Governor of Ceylon to His Excellency the Gover-
nor General of Indiay No. 16, dated the 8th December, 1842.

12, Telegram to His Excellency the Governor of Ceylon, No. 9817, dated the 10th

December, 1842,

13. Telegram fromi His Excellency the Governor of Ceylon, No. 138, dated the 16th
December, 1942.

14. Telegram from His Excellency the Governor of Ceylon, No. 141, dated the Iat
January, 1943. ’

15. D. O. letter from the Hon'ble Mr. G. B. Bozman, Becretary to the Government of
_India, Department of Indians Overseas, New Delhi, to Bir Don Baron Jayatilaka,
Representative of the Government of Ceylon in India, New Delhi, No. nil, dated the
mﬁ January, 1843 - -

16. D. O. letter from the Hon'ble Mr. G. S. Bozman, Becretary te the Government of
India, Department of Indians Overseas, New Delhi, to 8ir Don Baron Jaystilaka,
Representative of the Government of Ceylon in India, New Delhi, No. nil, dated the
20th January, 1943, . -

17. D. O. letter from Sir Don Baron Jayatilaka, Representative of the Government of
Ceylon in India, New Delhi, to Mr. G. B. Bozman, Becretary to the Government of
];a:l‘_sin, Department of Indians Overseas, Néw Delhi, No. nil, dated the 3rd February,
1 )

“18. D. 0. letter from tho Hon'ble Mr, G. 8. Borman, Secretary to the Government of
India, Department of Indians Overseas, New Delhi, to Bir Don Buron Jayatilaka,
Representative of the Government of Ceylon in India, New Delhi, No. nil, dated the
8th February, 1843.

.10, D. O. letter from B8ir Don Baron Jaﬁmtihks. Represantative of the Government of
Ceylon in India, New Delhi, to the Hon’ble Mr. G. 8. Bozman, Secretary to the
Government of India, Department of Indians Overseas, New Delhi, No. nil, dated
the 12th February, 1843. .

1. TELEGRAM To THE CHIEF SECRETARY To THE GovERNMENT oF CeviLoN, Corommo, No. 1493,

- patep THE 26TH FERRUARY, 1042. i .
Government of India have given most careful consideration to proposals contained in
Joint Report of Indian and Ceylonese Delegations regarding restrictions upbn Jnd:an‘ Tmmi-
tion into Ceylon. They have cousulted Indian Legislature and ascertained reactions of
ndian public opinion in general. As a result it was their intention to suggest certain modi-
fications in draft agreoment contained in Joint Report. Great change in course of war has
however, supervened which in opinion of Government of India renders fur.‘.l.wr qxammntmn
of this problem undesirable and inconsistent with requirements of war situation. They,
therefore, suggest that further consideration of .proposals should be suspended and problem

re-exumined 1n light of post war conditions. . . .

This involves.maintenance for period of war status quo as before introduction of Immi-
gration Ordinance in Ceylon and Goverpment of India earnestly trust that Ceylon Government

will agree that this is proper course in best interests of successful Imet;ntlon of war. o

Goverument of India are anxious that two Governments shoul achieve fnllest possible
measure of co-operation in common object of ensuring early victory. They appreciate that
existence of artificial barriers between two countries may prove o!utrnctlon to such co-

tion. Should Ceylon Government find that for war purposes it may he uecessary to
sesk labour from Indis, Government of India are willing to consider relaxation or removal
of existing ban on emigration of unskilled labour provided that Ceylon Government agree

to pﬂ:lpollﬁ.l set out in preceding parsgraph. .

[
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.
2. Trsram FROM His ExcELLENCY THE Govirwor oP CEYLON, NO. :NIL, DATED THE 18TH
.~ MABCH, 1942, -

Your telegram of 26th February. Ceylon Government agree that the present circumstances
demand that further consideration of the Joint Report should be suspended until congditions
favourable to its resumption recur. Government also agree to continue of sfatus gquo on
the understanding that the status quo includes maintenance of your ban on emigration of
unskilled labour. S8hould citcumstances urise in which the Ceylon Government might find

~it necessary and possible to recruit labour for the duration of War for War purpose this

Government would ask for relaxation of the ban for that purpose. .

3. TeLecraM 10 His EXcELLENCY THE GOVERNOR oF CEYLON, No. 2474, DATED THE 20TH
' - MarcH, 1042.

Your telegram No. pil, dated 18th March.

Government of India greatly apprgciat® ready response of Ceylon Government to their
request that restrictive measures shodld be held in abeyance dupiig period. of war. They
believe that cordial relations engendered by willingness of each Government- to consider
difficulties of other will lay surest foundation for equitable solution of all differences.

2. Government of India wish to invite attention of Government of Ceylon to certain
considerations relating to ban now imposed in India on emigration of unskilled labour.
They have no desire to stimulate emigration of persons whom Ceylon does not require or
cannot absorb. In war conditions snch emigration becomes highly improbable. True posi-
tion rather is that ban is to some extent operating to prevent return from Ceylon to India
of some whom Ceylon.does not now need to keep and may have difficulty in feeding.
If ban on their subsequent return to Ceylon ‘were removed there is reason to believe that
not a few would take present opportunity of coming to Trdia and would thus relieve Ceylon
of some portion of problems arising {vom difficulty of adjusting war time economy to total

: ?opulation. In addition as indicated in Yyour telegram Ceylon Government themselves may

)

eel need of labour from India for essential war purposes. Government of India, therefore,
feel that they must reserve right to lift ban as circumstances require and propose now to
make it inapplicable to all Indians at present in Ceylon. They firmly believe that this will
rerult in immediate temporary reduction in population of Ceylon and will themselves take
administrative action in India to provide all those now coming away with a certificate of
date of arrjval in India. Unless Ceylon Government make application no unskilled labourers
not in possession of such certificates will be permitted proceed Ceylon. Government of India
earnestly trust that measure proposed will-commend itself to Government of Ceylon a8 cal-
culated to relieve some existing difficulties and designed to prevent any new influx and will
on this basis confirm the agreement in other respects as set out in their telegram under reply.

Grateful for answer by telegram. . .

4. Trueoram FroM His ExceLLENcY FTHE GOVERNOR oF CEYLON, NO. NIL, DATED THE 13TH
Apr1L, 1842

Your telegram No. 2474, March 28th,

Board of Ministers point out existence of ban constitutes part status gquo and its main-
tenance contributed largely to Board’s refraining from taking any of measurcs which formed
the subject of recent negotiations and to their suspending action on bills which have already
been introduced into State Council. Furthermore the acceptance by Board of proposal of
Government of India to allow recent negotiations to remain in abeyance was based on assump-
tion that ban would be continued. The Board therefore cannot agree to ban being lifted
and request that decision to raise it should not be implemented.

5. TeLGrAM TO THE CHIRr SEcreTARY 70 THE GOVERNMENT oF Cevion, Coromso, No. 3006,
DATED THE 15TH APmiL, 1942, . -

Your telegram No. Nil, dated 13th April. Before sending final reply-we wish to make
quite certain Ministers have fully understood our proposal: which is to maintain ban for all
unskilled labour which has not previously heen in Ceylon but to relax it in ease of labour
now in Ceylon. It appears to us that this should meet the point taken by Board of Ministers
namely that their suspension of action regarding immigration restrictions is largely in réeog-
nition of fa® that action taken by India prevents any addition to Indian labour force in
Ceylon. Fact that during war period those now in @eylon can move freely between two
countries does not'in our opinion. prejudge decision to be taken after war on various issues
raised during recent negotiations. . -

6. TeLegraM FrROM His Exceurency THE GoverNor oF Ceyron, No. 4, DATED THE 22ND
ArriL, 1942.

Your telegram No. 3006 of 15th April. .

Ministers who have fully understood proposal of Government of India represent that
effect of raising ban so far as unskilled labour now in Ceylon is concerned might well be to
cause efflux of labour employed in tea and rubber industries. Such labour is now in area
which are relatively safe. EMux in considerable numbers would cause serious loss to two
vital war efforts. Both indifstries have been declared essential services. Owing to demands
on labour for war purposes replacement of any considerable number of Indians labourers on
estates would boe very difficult in present circumstances. There is, no surplus labour either
on_ estates or in other essential services. Furthermore both tea and ruhber fndustries are
being required to increase their production considerably. The reabsorption after war of
Indians who have left these industries and returned to India and bave been replaced during
the war by local labour would be impossible. Ministers feel that Governmenf of India
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would not wish tea and rubber industri iously - rraseed |

that the ban be met lifte;‘.l ber industries to be seriously embu d and therefore request
7. TrrkGram 10 His ExcELigwncy TuE G&vmno&zor Ceyion, No. 1258-8., saTknp Tue 7tH

AY, 1942, B
Your telegram No. 4, dated 22nd April. Argument now advanced hy Ministers APPOATE=
to us to give wholly mew turn to cdrrespondence which arose from suggestion in our tole-
gram No, 1493, dated 26th’ February that further consideration of Joint Heport of Immigra-
- tiou should be suspended for period of war and status quo ante negotiations leading to that.
Report should bi: maintained. = Ministers’ veply in your telegram No. nil, dated 18th March
was favourabie provided India in return for é’eylon not pmcemlin% with Immigration Ordi-
nance agreed to maintain probation on emigration of unskilled Indian.labour to Ceylon.
This India agreed to do in vespect of unskilled Tudian labour not alveady in Ceylon hut not
in respect of labour -already in Ceylon which might come away to India for temporary
purposes. R =
2. Ministers. will appreciate that prohibition was imposed by India in August 1839 for

purpose of preventing new labour going to Ceylon. Prohibition was not intended to prevent
Indian labour leaving Ceylon and Government of India do not feel it is appropriate to ask
them to maintain their prohibition for that purpose. If it is Ceylon's desire to refain Indian
labour for certnin purpese method of doing so should he method designed to that end and
not fortuitous result, upon which incidentally no great relisnce can be placed, ariving from
action designed for different reason involving different considerations. Government of
India regret thereforo that they are unghl€ to forego right to relux prohibition to the cxtent
suggested by them.  Thoy earnestly trust that %ﬂiniateu will uppreciate Clovernment of
India’s position in this respect and will now agree to the suggestion made in our telegram
No. 2474, dated 28th March. Qovernment of India are most anxious to avoid any develop-
ment which might ‘make it difficult for them to afford Ceylon fullest possible assistance for

rosecution of war both in men and materials. ’

. TeLEGRAM FrRoM His EXCELLENCY THE Govngqnon ofF CEyLoN, No 19. patep tHE Inp June

1942. .

Your telegram No. 1258S., dated May T7th., The Board of Minister(s) is being asked tor
agree not only to a postponement of indefinite period of congideration of Indo.-Cevlon Re-
port and, as a consequence to maintenance of atatus quo prior to introduction of Immigration .
Bill but also allow varistion of that status guvo namely the lifting of ban as regards all
unskilled workers now in Ceylon. . / \

2. Board desires to point out that in the negotiations of laat September it was made clear:
that ban would remain until Political and Economic position of Indians in Ceylon had
been settled and that Immigration Ordinance was not therefore urgent. In other words the:
agrument was that ban not only operated, to a large extent, as an Immigration Orlinance
s regarda first entrant but also restricted return to Ceylon of unskilled workers. Board
therefore find it impossible to agree at the same time both to lifting of ban in respect of
all labour now in Ceylon and also to postpone legislation which would control right of re-
entry into Ceylon of unakilled labour now in Ceylon.

3. Board of Ministers feel that Government of India will appreciate difficulty of Board
when they are asked to admit the right to return of all Indiane now in Ceylon who leave
Ceylon during war however long their absence from Ceylon may be.

9. LerTer 1o THE CHIEF SrCRETARY To THE GovERNMENT oF CiyLoN, No. F.35/42.0. 8.,
= pAaTED THE 20TH AUcust, 1942, .

I am directed to refer to the telegram from the Governor of Ceylon, No. 18, dated June
.3, 1042, and to say that the Government of India do not feel thut they would be justified
in continuimg to impose upon the Indian labourer in Ceylon the hardship caused to him by
the ban which has no® been in existence for three years and which deters him from coming
to India on.short visits for social amd domestic purposes, for fear that his veturn fo the
island will be prevented by the operation of the ban. They have therefore decided to relax
the ban so as to permit the return to Ceylon of Indian labourers now in the island who may
come to India on or after Beptember -1, 1842. They greatly regret that the Ggvernment of
Ceylon have not found it possible to accept the Government of India’s view in this matter.

2. A ocony of the press note which the Government of India propose to issue for publi-
cation on the morning of Beptember 1, 1942, i enclosed. The Agemt of the Government of
India in Cevlon is being asked to publish a translation of it in the Tomil newspapers in
Ceylon on the same date.

. Press Note. ' .
FEmigration of unskilled labourers to Ceylon. .

The Government of India have decided to relax with effect from Beptember 1, 1042, their
prohihition of the emigration of ungkilled lahourers to Cevion so far aa it affecis lahonrera
now in Ceylon. The effect of the ban on such labourers has been that, since, its imposition
three years ago. they have been prevented from paying their normal.visits to India, for social
and domestic purposes, for fear of not heing allowed to return to their emnlovment in
Ceylon. The uncertainty about employment in Ceylop, which was the reason for the bhan
being imposed, cannot be considered to subsist in wartime, when practically all Indian labour
in Ceylon is employed ori work essentinl to the war effort. The Government of India are
therefore of opinion that there is no justification for continning fo place any obstacle in the
way of lsbourers wishing to pay their normal visits to Indis. The prohibition will continue
to operate as heretofore in regard to labour not already in Ceylun. .
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Butate labourers who obtain leave to visit India should get their identity ocertificate
endorsed-with the date of their arrival by the Protector of Emigrants at Mandapam or Tuti-
corin, Non-Estate labourers who obtain leave should obtain identity certificate from the
Agent of the Government of India in Ceylon before leaving and get them similarly endorsed
on arrival in India.

"DepARTMENT OF INDIANS OVERSEAS, N
New Delhi, August 28, 1942.
10. Lerrer rroM THE CHIEF BECRETARY TO THE GoviRNMENT oF Cryron, No. CF-A.121/40,

. DATED THE 4TH SepTEMBER, 1042.

I have the honour to acknowledge the receipt of your letlter No. F.-36/42-0.8., dated
the 20th August, 1842, and to state that your letter has been considered by the Board of
Ministers whn have asked me to reply as foilowa:

The Board regret that the Government of India has not found it possible to meet the
wishes of the Ceylon Government and has felt compelled to take unmilateral action. The
Board have already stated that, in their opinion, lifting the ban whether, wholly or partislly,
dors change the sfatus gwo. Furthermore it may creatz economic and other problems 1n
Ceylon which, in the interests of the war effort of Ceylon alone, apart from any other consi-
deration, will have to be solved. The Board may therefore be compelled to take action which
will change the sfafus quo. They will keep the Government «f India informed of any such
action but they must reserve the right to deal with such problems if they arise notwith-
standing that the solution of any such problem ‘may canse further changes in the status quo
and mav not have the concurrence of the Government of India. The Board earnestly trost
that no such action will become necessary. . )

11. Trikcram From Hrs Exceuency THe GoveErnorn ofF Ceyron, To Hr: EXCELLENCY TRE
Governor Genenar oF Inpiy, No. 16, patep THE 8tH DEcEMBER, 1842,

Adequate supply of estate labonr is under urgent consideration by Board of Minister(s)
with special reference to production of rubber and Cevlon’s hasic quota represents 85 per
cent. of production left 1n the control of the allied nations. In these circumstances .Ceylon
must, resort to most. intensive tapping possible including slaughter tapping in order to increase
production o at least 30 ﬁer cent ahove basic quota. This will entail the emvloyment of
additional labour during *he war and less than normal amount of lahrur after the war when
areas have heen exhanstnd Estates are also required by law for period of war to produce
food stuffa in addition to plantation commeodity and thia also requires abnormal ad hoec in-
crease in labour force. Demands on loeal labour for military units, defence works, essential
services and rural foud production have besh and are very heavy and consequently there is
no surplus availakle for diversion to estates. Production of tea mmnst not be allowed %o
decrease below present necessary level. IL will be realised that now that Indian ban on
emigration has heen relaxed in respect ‘of labourers now in this Island there is likely to be
usual exodus on holidays to India during early months of next year. In these circumstances
Board of Minis‘ers has asked me to asertain whether Government of India notwithstanding
their ban on emigration to Ceylon of unskilled labour other than labourers alrcady in the
Taland would consider special recruitment of labour to meet present war emergenty on the
follewing points : (a) Pay and conditions of employment identical with those of other Indian
labour; (b) repatriation to India at the end of the war or other period stipulated by agree-
ment. Board of Minirters consider arrangement on these lines to be right ene to meet
position with which they are confronted which is that (a) demand for extra estate labour is
abnormal and only temporary although essential to prosgcution of the war and (h) status of
Indiana in Cevlon is one of the questions which at the request of the Indian Government
has heen postponed for consideration at a future un-determined date. Grateful for earliest
possihle renly to this telezram in order that if vour Government approvss principle of re-
cruitment on the lines proposed, details of method and machinery may be immediately worked
out in consultation between our two administrations through Cevlon’s newly appointed fte-
prosentative in India. Paramount essentiality of makimum production of our plantation
crops especially rubber to supply position of Allied Nations has caused me to head this
telegram ‘‘Most Tmmediate"", . .

12. TeLrgrarr ™o His ExceirEncy e GoveErNorR oF Crvion, No. 8817, parep TrRE 10mH
Decemerr, 1042,

Your most immediate telegram 00016, dated Bth December Grateful if you would let us
know present basic quota for Ceylon, acreage under rubber, numhber of lahourera Indian and
other employed, and estimate of additional numbers required with basis of calculation. Also
extra nunihers vou consider needed for food production on estates.

13, Terecram FrRoM His Excriiency twe Govenwon orF Cevron, No. 139, patep TrE 16TH
Decemser, 1942

Your telegram No. 9817, Present;basic quota 110,000 toms. Acreage under rubber
excluding new plantings 604,000 acres of which small holding, i.c., proverfies under 10 ncres
acconnt for 132.000 acres small estates, i.e., properties between 10 and 100 ncres account for
123,000 acres and large estates, i.e., prorerties over 100 acres account for 349.000 acres. The
acreaze-required by law to be cultivated with food crops by rubber pronrietors is aporoxi-
mately 36,000 acrox but little of this. acreage is found within the houndaries of the rubher
estntes : conrequently hulk of persons employed on food production is non-rerident and non-
Tndian labour. The number ro emploved may varv from a few thousand at one time of the
year to as manv as thirty to forty thousand at another. Very few of the tappers employed
on the small holdings and the small estates are resident labourers and still fewer are Indians.
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1t is therefore substantially correct to say that any increase in the labour force of small
holdings and small cstates must be obtained from the ocality and not Indian labour. Approxi-
.mately 80,000 tappers are employed on large estates. Exact proportion of Indian. to non-
Indian cannot be stated but for reasons alveady given it'is cléar that there is no hope of
perceptibly increasing local labour force on large estntes. Required increased Indian ?:'hour
w0 far as rubber production is concerned therefore relates to an increase of tappers on large
estates on which 80,000 tappers are employed. Suggested methods of intensive tapping will
increase number of tappers required by 165—20 per cent. There must also be taken into
wccount additional tappers roquired for slaughter tapping and an allowamice must be made
for wastage and absence on holiday. Returns lahoup employed output and other statistics
are being obtained from each estate for the purpose of ensuring maximum production bat
these returns are not yet complete. Estimate of additional number of tappere must there-
fore be provisional at present. The figure given by Planters Association is 20,000. I wil
telegruph later details of position in regard fo labour on tea estates.

14. Tereeranm Froy His ExceLiEncy THE GoverNor oF Cevion, No. 141, DATED THE lst
) JaNuary, 1843, :

. In continuation of my telegram No. 139 of December 16th. Estimate of Planters' Asso-
clation is tnul approximately 30,000 additional adult labourers may be required for tea
estates but sctual figure must depend on extent to which manuring programme has to he
restricted and to which present labourers take holidays in India. No estate would of course
be permitted to indent for additional labour without proving case for :t.

15. D. O. verrer FRoM THE Hon'se MRr. G. 8. Bozman, SBeCRETARY To THE GOVERNMENT OF

Ixnia, DeEpARTMENT OF INDIANS OvERsBAS, New DerHI, To Bin Doxn BARON JAYATILARA,

* RePRESENTATIVE OF THE GOVERNMENT oF CEvion IN Inpia, New Devni, No. NI, DaTED

THE 18rH JANUARY, 1943, '

You will remember that at the discussion which took place in Mr. Aney’s house on the
16th January, 1943, Mr. Aney suggested that before reaching a decision on the supply of
additional labour now required by Ceylon for rubber estates we should aitempt to datermine
the main principles in accordance with which a settlement of immigration and status pro-
blems should be negotiated. You said that if we would ppt concrete proposals befors you, you
would give them your closest consideration. :

T enclose a statement which will, I hope, explain the lines npon which our minds are
working. It has heen drafted in the form in which an agreed statement might be issued by
both Goverrments, should an agreement in fact be reached. Mr. Aney would be glad to
discuss with you any points you may wish to raise if you will be 4o good as to propase a
<convenient time.’ ‘ '

Statement, ,

Owing to Japan's entry into the war the Government of India informed the Ceylon
Government that in their opinion the proposals. contained in the Indo-Ceylon Joint Report,
presented in September 1841, should not be further considered during the war and that the
problems of immigration into Ceylon from Indian and of the statna of Indians in Ceylon
should be re-examined in the light of post-war cunditions. Bubsequent developments have
made it clear that Ceylon cannot herself provide sufficient labour for the maximum utilisation
of her natural resources and for her fullest contribution to the united war effort. She has
therefore asked Tndia to permit the emigration of additional unskilled labour.

Tn these altered circumstances the Government of India have proposed and the Ceylon
Government have agreed that the broad principles which will govern a detailed settlement

should now be determined.

These principles are as follows : . "
(i) Tt is agreed that Ceylon has the right to determine the future composition of her

population by the impositiod of such restrictions as she may deem mnecessary

) upon the entry of newcomers; .

{ii) It is agreed that all Indians who have entered or may enter Ceylon, withont
infringing any existing statute, hefore a future post-war datc to he prescribed
will be eligible to qualify for all the rights of citizenship now accruing to persons
possessing o Ceylon domicile of origin;

(iii) Tt is agreed that the qualification for such citizenship shall be ench as can he
determined by simple administrative process without recourse, except for the
legalisation q{l documents or hy wav of appeal, to a court of law; »

{iv) Tt is agreed that, except for unskilled lahonr, Indiana admitted to such_ citizen-

" «<hip shall have no right to any special protection by the Government of India;

(v) Tt i agreed that the existing agreements hetween the two (overnments regarding
onwkilled labour shall be maintained, rubject only to such modifications ar may
hecome necessary by reason of restrictions being placed upbn the entry of new-

comers )
{vi) Tt is ngreed that any restrictions that may be placed upon the entry of newcomers
shall not be such as: .
(a) to prevent Indiana ?llr?dy :;; Ceylon introducing upon equal terms wives,
*hildren and recognise ndants, .
¥ ) & oo ce between the two countries or tn

b) Lo interfere with normal commercial tw 1
-® prevent the continnation of Indian business already legitimately established
) ) .

in Ceylon or -
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{¢) to im upon newcomers of Indian natiomlity_uny_gmtat restrictions than*
may be imposed upon newcomers of other nationalities.

.16. D. O. rertes ¥rox THE Hon'Bie Mm. G. 8. BozmAN, SECRETARY To THE GOVERNMENT

v or INpIA, DEPARTMENT OF INDIAN® OvErseas, New Decdr, To S Don BARON JAYATILARA,
REPRESENTATIVE OF THE GGOVERNMENT oF CeyroN 1N INpia, NEw DEuar, No. NIL, DATED
“rHE 20TE JANUARY, 1943 ' ' ) .

I have now consulted Mr. Aney regarding the points which we discussed ;esterday.

He sees thé forcé of your comments regarding clause. (iv) ‘of our proposals and we there-
fore suggest that clauses (iv) and (v) should be redrafted as follows : T

“{iv), It is agreed’that Indians admitted to such citizenship shall have no right: to
any specinl protection by the Government of India but that, in the case of

! unskil?sd labour, there shall be mo detraction from the conditions of work,
wages, medical attention and housing already agreed between the two Govern-

ments, - A .

(v) Tt is agreed that the existing agreements between the two Governments regarding
conditiona of work, wages, medical attention and housing for umskilled labour
shall be mnintained in respect of any new immigrant labour or.any unskilled
Inbourers who are not admitted’ to full citizenship, subject only to such modi-
ficntions a8 may become necessary by reason of restrictions being placed upon
the entrv of newcomers.’ .

Mr. Aney also acrees that in clause {vi) (a) tHe phrase ‘‘recognised dependants’ should
be altered to read “‘such dependints as may be agreed hetween the two Government:.

He has understond the point made by you in respect of the phrase “‘normal commercial
wractice’” in clause (vi) (b}, but we have not yet been able to evolve & re-draft.
ruggests therefore that you might, if you so wish. inform your Government that the point
har béen brought to our notice and that we are considering it. :

17. D. O, rerter ¥roM Str DoN BARON JAYATILAKA, REPRERENTATIVE OF THE ‘GOVRuNMENT
or Cevron 1N Inpia, NEw DELHI, 'To- MR, G S. BozMan, SECRETARY To THE GovERNMENT
oF INpia, DErARTMENT OF INDIANS OVERSEAS, New Derui, No. win, pATED THE 3RD FEBRU-
Ary, 1043, ' ) :
With reference to your letters of the 18th and 20th January. 1943, forwarding me the -

Draft Statemgit and the amendments thereto, T may inform ou that I sent the Draft

Statement as amended to His Excellency the Governor of Ceylon and have now heard that,

lt:tore the documents could be placed before the Board of Ministers, it i considered necessary

to have fuller information with regard to the proposals. ‘

1 shall therefore be grateful if yom will be good enough to state whether the acceptance
of the proposed statement would or would not invelve the rejection or modification of the
tollowing sections and paragraphs of the Joint Report by the Delegations from India and
Cueylon, dated 21st September, 1841, at Colombo : i .

(1) The Draft Statement would appear to radically modify Part 1, Section A, of the
Joint Report by the substitution of an unspecified postwar date for date of
coming into force of the Immigration Ordinence, which would have been passed
immediately after the endorsement of the Joint Report by both Governmenta.
The first effect of such substitution is that labour for war purposes could not,
as requested, be recruited on a temporary basis becaure repatriation after the
war wonld be precluded. .

It may be recalled in' this connection that by External Affairs Department telegram
of 26th February, 1042, addressed to the Ceylon Government, the Government
of India expressed its readiness to consider the relaxation or removal of the
ban in respect of labour necessary for war purposes.

(2) The basis of Part 1, Bection B, of the Jbint Beport would be modified in the
same sense and with the same effect as Section A. Sub-sections -(2). (3), (5),
(6), (79, (B) and (11) appear 'to be rejected by paragraph (i) of the Statement.

= The rejection of sub-section (11) is, of course, tantamount to the rejection of
the principles underlying the whole of the Joint Report.

(3) The whole of Part IT of the Joint Report would appear to be rejected from :

(i) substitution of the vague word “citizenship” (studiously avoidéd by the signa-
to::ya to the Joint Report) for the careful ecategorization of rights in this
section ; -

(ii) avoidance of nll reference to domicile of choice or period of residence ns
qualifying for immunity from quota legislation; and

¢ (iii) pararraph (vi) of the proposed Statement.

(4) The propored, change in date of the coming into force of the Immigration Ordi.
nance referred to above would appear to adverselv affect Part ITI, Rection A
of the Joint Report.  Also paracraphs (i) and (iii) of the proposed -‘itatemant'.

. wonld anpear to wholly reject Section R. sub-rections 2). (3) and (4.

(5) Part V. parasravhs (1) and . (2). of the Joint Report appear to be rejected by
raraerapha (i) and {iii) of the nroposed Statement. .

(6) Part VT, paracranhs (1), (2). (3) and (4). of the Joint Report are rejocted or rendered
irrelevant by paracraph (iii} of the proposed Statement. '

An carly reply will be much appreciated. ’



CORRESPONDENCE BETWEEN THE GOVT, OF INDIA AND THE CEYLON GOVT. 473

18. D. O. wzrTer rrom THE Hon'se MRr. G. S. BozmaN, SECRETARY To THE GOVERNMENT
OF INDIA, DEPARTMENT OF InDIANS OvERsEAs, NEw DrLHI, T0 SIR BARON JAYATLLAKA,
REPRESENTATIVE OF THE (oveRNMENT or Cryron N Inpia, NEw Deui, No. NIL, DATED
THE 8TH FEBRUARY, 1943,

1 am grateful for your letter, dated the 3rd February 1843, in which you have forwarded
certain -enquiries made by His Excellency the Governor of Ceylon regarding our proposals.
It is most unfortunate that the original has not even yet been delivered to me, but I
bave your signed copy which reached me today. ‘

I trust that His Excellency is not under any misapprehension as to the object with
which we put those proposals forward. As you will remember the Hon’ble Mr. Aney
informed you npeciﬁcul‘y that we could not accept the original suggestion from Ceylon that
labour should be recruited subject to compulsory repatriation, That being so we suggested
that it might expedite consideration of Ce:lon’s request for labour if we could first ugree

- upon the main principles which should govern subsequent detailed negotiations wegarding

the immigration and status of Indians in "Ceylon. It was not our intention that' the
details of such negotiations should be considered now, nor did we envisage the Joint Report
of 10841 heing the basis of such negotiations. Should it be possible to reach an agreement
upon these principles now the detailed settlement would be a fresh settlement utilising if
necessary only such portions of the draft Report as either party to the agreement might
find_useful in accordance with the agreed principles.

_ Since, however, His Excellency the Governor hus asked specific questions regarding iten.s
in the Joint Report I should be failing‘in my duty if I did not reply to them individually.
I should point out, however, that there are certain other items in that Report not covered
by the present answers to which the Government of India raise certain’ objections. The
answers to the individual points raised are as follows :

(1) The modification of the date upon which immigration restrictions might come into
force was in fact suggested in our telegram No. 1483 of the 26th February., 1942, to which
reference is. made in the question. It also appears to have heen accepted at least by impli-
cation by the Ceylon Government in the Governor's telegram of the 18th of March, 1842, in
reply to our tclegrami. It is correct, therefore, to say that our present proposals suggost a
modification of date. As regards its effect upon the labour now required by Ceylon’this is
covered by’ the reference I have made above to the Government of India’s view on compul-
sory repatriation. The reference to the Government of India's rendiness to consider the
relaxation or removal of the ban in respect of labour necessary for war purposes is correct.
It should be ohserved, however, that relaxation of the ban for a specific period or under such
conditions as would permit of compulsory repatriation or be in any way inconsistent with the
declared policy of the Government of India in the matter of emigration, was not suggested.

(2) With regard to the change in date thc same remarks apply as under. (1) abhove, It
would hardly be correct to say that sub-sections (2) and ,&3) of Part I, SBection B, of the
Joint Report are necessarily rejected by paragraph (ii) of ouf pronosals. That paragraph
merely states that those who remain in Ceylon should be eligible to qualify for full rights of
citizenship. This might in certain circumstances include some who have already been re-

atriated provided their repatriation does not act as a ban against their re-entry into Ceylon.
gt is correct to say that sub-sections (54, (6), (7), (8) and (11) are rejected: Whether sub-
section (11) is a iratter of principle is clearly open to argument.

(3) It is correct to say that the whole nf Part I of the Joint Report is rejected though
the referencc®to paragraph (vi) of our proposals is not wholly undersiocd. The Government
of India take ohjeciion to the whole proposal for internal quotas.

(4) As regards ths propoeed change in date the remarks under (1) above apply. It i
correct to say that paragraphs (ii) ande (iii) of our proposals rejact sub-sections (2), (3) and
(4) of Bection B, Part IV, in so far as those sub-sections require refetence to a Court and
that they rendgr the other provisions of those sub-sections, namcly. the prescriptions‘*regard-
ing domicile of choice and certificate of permanent sett'ement, unnecessary.

(8) It is ccrrect te sav that Secf@ns (1) and (2) of Part V become unnccessary.

(6) Bub-sections (1), (2) and (4) of Part VT also become unnecessary. The nccessity for
retaining sub-section (3) in any form would depend upon the qualifications prescribed in
accordance with parfgraphs (ii) and (iii) of our proposals.

18. D. O. rerTER YROM Srr DON BARON JAYATILAKA, REPRESENTATIVE o¥ THE GHVERNMENT OF
CeyLoN 1N INDIA, Nzw Derns, to THz Hon'BLE MR. G. 8. Bozvan. SecreTARY TO THE
GovERNMENT OF INDIA, DEPArRTMENT OF INDIANS OvEIRsEAS, NEw DrLmi, No. NIL, DATED
THE 1214 FEBRUARY, 1043, ‘ )

With reference to your letter, dated 8th February, 1843, contents of which I comma-
nicated to H. B. the Governor of Ceylon by telegram, I have been instructed to state for the
information of the Government of India that the Governor has placed before the Board of
Ministers :

" (a) the Draft Statement forwarded with your letter, dated 18th January, 1943,
(b) the amendments the':eto contained in your letter of 20th January. 1843, and
“(c) my telegram conveying the substance of your letter under reference. :

2. 1 am to state that the Board of Ministers regret that the Government of ’Indh have
found themeelves unable to sonsider the provosals contained in the Governor's telegram
No. 16 of 8th December, 1842, addressed to His Excellency the Governor-Genersl of’lndm

- B
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and that the Rosrd of Ministers themselyes are quite unable to consider any counter propo-
sals on the basis of the Draft Btatement referred to above. N )
"3 I am also to add that the Board of%Ministers note with surprise that the Joint Report
of 1841 is no longer envisaged by the Government of Indin as the basis of any future nego-
tiations regarding immigration and status of Indians in Ceylon in sg;te of the fact that—
(a) the Government of India by telegram of February 26, 1942, suggested postpone-
ment of the cousideration of the proposals in that Report until after the war, and,
(b) the Government of Cuylon by telegram, dated March 18, 1942, agreed to the n:ain-
tenance of the stalus guo on that understanding.

- ELECTION OF THE STANDING FINANCE COMMITTEE.

The Honourable Sir Jeremy Raisman (Finance Member): T move:

“That this Assembly do proceed to the clection, for the financial year 194'5-44, iq such
method as may - be a[iprovedp by the Honourable the President, of a Standing Finance
(‘ommittee of the Assembly not exceeding fourteen in number, to which 'shall be added a
Member of the Assembly to be nominated by the Governor General, The Member
so nominated shall be the Chairman of the Committee.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

““That this Assembly do proceed to the election, for the financial year 1943-44, in such
method as may be appraved by the -Honourable the President, of a Standing  Finance
Committee of the Assembly not exceeding fourteen in,number, to which shall be added a
Member of the Assembly to be nominated by the Governor General.  The Member
80 nominated shall be:the Chairman of the Committee.” -

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Mubarhmadan TUrban): Sir, on
many occarions I have raised my voice of protest against the manner in which
the business of the Standing Finance Committee is conducted. Several times
in the past I have pointed out that the functions originally allotted to the
Standing Finance Committee were diminished and curtailed, and that even the
few functions which were actually exercised by that body were not exercised in
the manner in which they.,ought to have been exercised. At the present moment
new items ot,expenditure are placed before this Committee above certain limits,
but most often these new items of expenditure are placed before the Committee
after the expenditure has already been incurred. What then is the utility of the
appointment of this Committee? I see none, unless the Government change

_ their mind and agree to give us an undertaking to the effect that in future all
-new items of expenditure will be placed before the Committee before any new
expenditure is incurred, and also if they agree to amplify the powers and func-
tions of this Committee in the light of the observations made by Sir Malcolm
Hailey in 1921. Last year I pointed out that Sir Malcolm Hailey said, when
the Committee was going to be constituted for the first time definitely that this
Cemmittec would be entrusted -with very important functions. But afterwards
Government made a change in the functions of the Committee. Are_you pre-
pared, I ask, to restore the original functions of- this Committee,l and are vou
prepared to say that you will not incur any expenditure before the sanction of
the Standing Finance Committee is obtained? If <o, I shall support this
motion; otherwise I will oppose it. s ; '

The Honourable Sir Jeremy Raisman: Sir, the question of thHe functions and
scope of the Standing Finance Committee has bgan raised more than once in
recent years in this House and the position has be€n explained. I do not think -
that 1 can add anything to what I have said on previous occasions. ~ It is a fact
that, when the conception of a Standing Finance Committec was first put before
this House, the scope as indicated by Sir Malcolm (later Lord) Hailey was some-
what wider than that which has since been found practicable, but the change in
the conception of thé functions of the Standing Finance Committee has becn
dictated by hard practical considerations. The position is that Sir Malecolm
Hailey wes under a misapprehension in thinking that it would be practicable for
the Standing Finance Committee to be associated with certain processes in the
making ofethe budget, etc., which he then foreshadowed to this House. The
position has been fully laid out in the memorandum on the functions of the
Standing Tinance Committee which was actually placed before the Committee
and accevted and admitted by them on 218t January, 1937. I will say no more
about tue ommittee and the scope of its functions except this, that even in
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England where the same problem has arisen, it has been found impossible,'for
precisely the same reason, to give a larger scope to a body of this nature.

Dr. Banerjea’s secondl objection is one which deserves serious attentiou.. He
protests that it frequently happens that proposals for expenditure nre vluced
befdre the Standing Finance Committee and that & certain amount of expendi-
ture has already been incurred by the time these proposals are placed before the
Comimittee. In normal times that is a matter which Government are exceed-
ingly anxious to avoid ‘and the Finance Department has repeatedly and constant-
ly impressed on the departmeénts that expenditure should not be incurred -on pro-
posals which are to come before the BStanding Finence Committee before the
Cormmntittee has had an opportunity of considering those proposals. But my
Honourable friend must recognise that we live in very abnormal times.! Practi-
cally all the new expenditure of the Government is incurred, on measures neces-
sitated by the war. The necessity for these measures springs up from day to
day, often with a rapidity which we are unable to control. Unless, thetefore,
the Committee is to take over the executive functions of the Government and
sit day by day it headquarters, or unless, on the other hand, action which is
absolutely necessary in the interests of the country is to be delayed until the
Comnnittee can be called,—unless I say these conditions can be accepted, it is
inevitable in times such as the present that proposals should cowi® before the
Committee after a certain amount of expenditure has been incurred, and I for
my part would not be prepared to take the responsibility of asking the Depart-
ments*of the Government of India never to incur expenditure in present circum-
stances until they have been able to get the Committee called together and their
proposals approved,

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
*Rural): 1 quite agree with the reasons that the Honourable the Finance Member
has given, but T should certainly like to appeal to the Government on snother
important point, and that is this. " If you ate required to make expenditure
owing to the war without obtaining the sanction of the Standing Finance Com-
mittee, will it not be possible for Government to hold more frequent meetings of
the Standing Finance Committee than they” have hitherto done? That will
certainly help a great deal. If such an assurance is given, I am sur¢ myv Hon-
ourahle friends, 'realising the present position, will certainly not take objection
to this motion.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muhammadan
Riral): 1 ugree to a certain extent with what was said- by the Honourable the
Finance Member us regards war expenditure, but I would ask him to consider
this point, whether those items of expenditure which do not relate to the war
cannot be stayed and placed before the Standing Finance Committee before.
incurring any expenditure. The point made by my Honourable friend, Mr.
Lalljee, thet the meetings of the {ommittee should be more frequent, is a weighty
one. It nay be said that these are urgent times and that Government may have
to spend inoney, c{)ores and crores and lakhs 'and lakhs, in a minute's time. It
may be all right, but Government have their responsibility to-the JHouse and
ought to call more meetings of the Committee. At the same time those items
which do not relate to the war and afe not so very necesswry and urgent should
be put before the Comumittee and their sanction obtained before incurring
expenditure.

Mr, President (The Honourable Bir Abdur Rahim): The question is:

““That this Assembly do proceed to the election, for the financial year 1943-44, in such
ethod as may lLe approved by the Homourable the President, of a Standing Financ
Commuttee of the Assembly not exceeding fourteen in number, to which shall be added .
Member of the Assembly to be nominated by the Governor General, The Member
go nominated shall be the Chairman of the Committee.’’ .

" The motion was adopted.

Mr, President (The Honourable Sir Abdur Rahim): I may inform Honourable
Members that for the purpose of election of members for the Standing Finance
Committee the Notice Office will be open to receive noininations up to 12 0 'clock
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L ]
[Mr. President.]
on Wednesday, the 24th February, 1943, and that the election, if neeessiry, will
be held on Monday, the 1st March, 1948. The election, which will be conducted
in decordance with the principle of proportional representation by means of the
single trinsferable vote, will be held in the Assistant Secretary’s roomn i the
Ccuncil House, New Delhi, between the hours of 10-80 A.M. and 1 p.M.

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.

The Honourable Sir Sultan Ahmed (Law Member): Sir, I move for leave to
introduce a Bill further to amend the Code of Civil Procedure; 1908,

Mr, President (The Honourable Sir Abdur Rahim): The question is:
mé"’l"hat leave he granted to introduce a Bill further to amend the Code of Civil Procedure,

The motion was adopted. C
The Honourable Sir Sultan Ahmed: Sir, T introduce the Bill.

THE ALIGARH MUSLIM UNIVERSITY (AMENDMENT) BILL.

Mr, J. D. Tyson (Secretary, Department of Education, Health and Lands):
Sir, I move for leave to introduce & Bill further to amend the Aligarh Muslim
University Act, 1920. )

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Aligarh Muslim Uni-
versity Act, 1920.” ,

The motion was adopted. )

Mr. J. D. Tyson: Sir, I introduce the Bill.

MOTION RE THE SITUATION AS REGARDS FOOD AND OTHER
’ -2 NECESSARIES—concld.

Mr. President (The Honourable Sir Abdur Rahim): Further consideration of
the motion noved by the Honourable Mr. N. R. Sarker on Monday, the 15th
February, 1948, regarding the-food situation.

Seth Yusuf Abdoola Haroon (Sind: Muhammadan Rural): Mr. President, the
prophecy 1 made the other day about phe empty " Treasnry Benches 'has come
ttue and today I find inyself still in greater difficult position in not knowing who
the Connierce Member is. [ think T have o address ‘he Secretaries of the
Departments, . .

The othcx day I spoke regarding the distribution of sugar a.nd how th_e. quotas
are distributed to the provinces. [ wish to make a suggestion regarding t.hig.
The Sugar Controller distributes his quotas and asks factories to send their
sugar to the different provinces but'somehow or other, fac_tones \yluch are not
prepared fo send their sugar_to provinces manage to deluy in sending this sugar
to the different provinces. 1 do not know how they manage it. For example,
last Deccmber when representation was made by the Sugar Mill Owners Asso-
siation to the Government, they were convinced that the price of sugar was going
to be raised in the month of Junuary. When quotas were allotted to these sugar
factories, they refused to send their quotas to the different provinces. Some
factories came to.an arrangement with thie provinces that sugar will be sent to
them when the price will be raised but not until then. Somehow or »ther,
Sind was the only lucky province which came to an arrangement and said ‘“We
will give you the prices which are raised after the lst of January”. Those pro-
vinces which did not make such an arrangement did not get the sugar. 8o, I
would like to make u suggestion that when allotting sugar quotas to the different
factories, the Controller of Sugar Supplies should be given the power of giving
themn the wagonsialso and the factories sRould send their sugar within the time
specified by the Sugar Controller. :

8ir, we have been hearing a lot about standard cloth for the last two years.
Early in February a conference was held in Bombay between the Textile Asso-i-
tion and the Government and there was no reference made there regarding stand-
ard cloth. When tha Indian Finance wrote about this and other papers also,
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the Government came out with 'a reference ubout this and said that fifteen
“hundred million yurds of standard cloth is to be produced and that fifteen million
-yards will be merketed early next month., So far so good; but what about the
distribution? I must congratulate the Government on one thing that they have
turned down the suggestion of the Mill Owners Association for distributing. If
the Mill Owners Association were given the task of distributing, I assure you
thet this cloth would never reach the consumers. I believe that the Government
hus new approached the Provineinl Governments for the distribution but I would
suggert that the Provincial Governments should set up an Advisory Board con-
" sisting of some business men and leading persons in the province. The function
of the Advisory Bonrd should be to prepare a list of those dealers who are going
to sell this cloth in the market and this list should be made according to the
ratio of the enmmmunal population and those dealers shou'd be warned that if
they do not sell this cloth according to the terms, their names will be struck off
and thev will be penalised. T would like to draw the atfention of the Govern-
.ment to the scheme of standard cloth distribution in force in Tndore. The
Indorc State tulies a personn! intarest in this, whereas we have none to look
after us  This is the Tndore Scheme: '

_“The Standard Cloth Scheme for aupply of ‘cheap cloth to the poor at rates 40 per cent
below the prevailing muarket ones was put into operation in Indore City from the 15th
December, 1942, Four shops age working in the city and six more will he opened in suitnble
localities as demand for the cloth inereases. The total supply of cloth for sale to the
shops up to the 15th January amounted to 31.735 yurds and the actual sale to 99,541 yards,
This cloth is manufactured in the local mills and sold at (iovernment shops run in the
city by the local licensee. . It can Le pnrchased by persons whose monthly income does
not exceed Rs. 60 per month on presentation of coupons that are delivered ut the residences
of applicants for them after verification of their income and number of family memburs.
2.500 applications have so far heen verified and coupons for 76,104 vards for 6,342 persons
issued, each person being eligible for getting 12 yards of Standard C(loth per vear per rapita
for himself and his immediate deprendents. The varieties of cloth that will be avaUuble
congist of‘Satan. long cloth, rangawat, dhoti and «hadar.” .

This iz thé scheme put forward by the Indore Governinent nnd I hope the
X Government will gc into it or ask the State as to how they
12 Noox. have made this armangement and try fo put into forco this

arrangement in British India also.

Sir, I now come to wheat. I admit that Sind has alan felt a great deal in
not being able to fulfil the demands of its people, but who is to blame for it?
8ind grows its own wheat and is a surplus province so far as whéat is concerned
and yet Sind people were deprived of it because of the policy of the Govern-
ment of India. Last year my father, who was a Member of this Honourable
House, told the Commerce Member, Sir Ramaswami Mudaliar, in Food meet-
ings, in private mterviews and by letters asking the Government to lnnk into
this affair;. At that time the Government was involved in many other things
and did not have time to look into this food question. 8ir, then they were
settling the needs of other countries because it was going to be an essential
element in the strategy of this war. In return we were to have the goodwill
and good gesture of those countries, but now pure strategy should ke kept aside
and the Government should look after the hungry people of this country. They
should consider them first. Is the Government now prepared to give ug®an
assurance that they will get the quotas of different provinces and only the
surplus will be sent out? :

Sir, 1 find from the Capital, which is the leading Indian - financial paper,
that the Governinent has evolved a scheme of purchasing wheat through the
Provinces and are appointing their agenta for purchasing the same. T would
again sound a note of warning to the Government that this is not the right
nystem. When there is n demand for & commodity which is small in quantity
and for which the Government and the people are struggling, Government
should try to have the confidence of the grower. They should try and form a
sort of co-operative system of the zamindars in which the produce should be
pooled. The zamindars should be asked to inform the Government as to their
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productlon and the Government, instead of appomtmn one of their favourites
us o purchusing agent, appoint co-operative societies and ask these co-operative
societies to sell their produce to the Government and direct them' to distribute
it. Of course, commmnissions und other advantages should be given to these co-
operative societies. 1f the Government will try to have the confidence of tlie
growers, then und then alone we will be able to solve this problem.  The
uppointments of the purchuging agents, who are naturally the favourites of the
Government, should be abundoned and the system that I have suggested should
be introduced.

Sir, I -would like to point eul another thmg to the Govemment namely,
the rise in the price of groundndts. The price of groundnut todnv is about
Rs. 67/8 and last year it was Rs. 81. The price has gone up*because the import
of cocoanut oil from other countries has been stopped altogether. This is also
u very essential commodity. It is used for the manufacture of soap, etc. The
price has been more than doubled and it is high time that Government should
look into this matter and do something.

If 1 am heard and attention is paid, I will ask the Governurent to let us know
as t> what they want—control, partial control, de-control, seccession of orders,
amendment of orders or the re-amendment of orders have left us all dizzy. We
do not know where we are. The producer does not know what is happening
and that is why there is hoarding. The Government should decide its policy
and let us know once for all as to what they are going to do and what are their
intentions for the future.  Once this is done and the Government comes out
with a scheme before the country, I am sure ull the communities and all the
. producers will co-operate with them and there will be no hoarding.

Mr. T. S. Pillay (Government of India: Nominated Qfficial):~ Sir, T rise fron:
my seat not_to offer apologies for any one. I am not here to justifv the mill-
owners’ case or to justify the Government’s action or to justify what is known
us negligence regarding the consumers’ interests and demands. I wish to place
on ‘behalf of the Commerce Department one or two major facts and to narrate
the events that have occurred for the last two years in respect of the two
commodities that have been referred to, namely, kerosene and standard cloth.
As regards others, nry Honourable friend, Major General Wood, will inform the
House in due course. It is somewhat unfortunate that when I have ventured
to place hefore the House the views of the Commerce Department some of the
leading Members who made trenchant criticisms on certain nspeets of Connnerce
Department’s policy are absent. I refer to my Honourable ‘riends, Sir Zin
Tddin Ahmad and Mr. Jamnadas Mehta. I am sure my Hgnourable friends
in this House will bear with me for a few minutes when T narrate the events
and will give us their beneficial advice which we are always mllmg to receive
und consider.

Now, Sir, to take first the question of kefosene. 1 was unfortunately not
present when my Honourable friend, Mr. Muhammad Nauman, made certain
remarks about the kerosene supplies in Bihar. The position about kerosene is
this, Soon after the fall of Burma, the question of the supply of kerosene to
this countrv became rather acute. India was never self-sufficient in respect of
tfis oil. We had to import considerable quantities, mostly fromi Burma. As
the Honourable Members are aware, after Japan joined the war the position
of shipping became very acute. These oils are transported in what are known
as tankers, which are certainly not adequate for transporting oilg of the character
which are required for war purposes, namely, aviation spirit and petrol. We
had to economise in tankers and so in consultation with the suppliers and in
consultation with all the authorities who -have command over the tankers, we
had to decide that certain cuts will have {o be imposed on the supply of
kerosene to this countrv. Tt was done. gradually; it was done in consultation
with those who know the markets inside out. The first cut came to about 10
to 20 per cent. of the normal supply of a normal. yvear, but gradually we had
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to increase it till, it now staqu ot about 50 per cent. of the level of supbly to
the various markets for corrésponding periods in the year 1941. Fortunately
in respect of this commnodity there is a wel] organized organisation that has
complete comnnand over the distribution of this article. In close consultation
with this organisation, and, I am glad to say, with the fullest co-operation of
this organisution, Provincial Governments are advised and asked to set up
some sort of rationing, not exactly on coupon, ete., methods, but on certain
well known principles and system under which this article would reach the
most essential consumer.. Severa] Provinces have adopted several systems, but
we are sure that consistent with the limitations of supply, consistent with the-
nature of the 'market and consistent with the naure of the article, the distri-
bution of this commmodity is not as bad as one would expect under war conditions.

Now, Sir, about Prices: Bir, as early as December, 1989, the Government of’
India reanlized that the price of kerosene will be one which will evoke public
attention sooner than later. It was possible for Government, after carefully
examining the situation, to adopt measures to control prices on the hasis of’
certain increnses in the cost of production. I feel sure the House will agree
that the Government of India had taken firm uction under which speenlative-
faetors were not allowed to play. Prices have been kept at a level which, I believe
the House will agree, in the present circumstance is fairly reasonable. The-
Government of India make careful examination of the costs placed before them.
Prices are fixed with their concurrence from period to period, generally for six
months at a time. '

Sir. T will now proceed to give my story about standard cloth. As early as
September, 1941, when there was no public demand for standard cloth, and I
venture to say tlie name of the standard cloth wus not even mentioned in any
way, the question was raised by Sir Ramaswami Mudaliar at the Cotton Textile:
Conference at Bombay. He indicated that sooner than later the Cotton Textile
industry will have to be prepared for the manufacture of standard ecloth and
supply it at a fairly reasonable price to the consumer. It was agreed that this
Tkind of cloth could be manufactured and supplied provided there was reasonable-
public demand. Tt was agreed that Government could not accept financial risk
involved if there were no geunine demand. Sir, this was in September, 1941.
Then, within a fortnight, the Honourable the Commerce Member placed the:
case for standard cloth hefore the Price Control Conference and representatives
of all the Provinces, who were present at that Conference, were invited to state:
their wishes. The whole case was explained. It was also explained
that the  distribution of standard cloth might have to be under-
taken by Provincial Governments. But in " view of the situation
at that time Provincial Governments’ representatives did mnot think
that “the standard cloth should be manufactured and put on the market
immediately. They evinced no enthusiasm for the supply ef standard cloth
at all. . .

* Dr. P. N. Banerjea: (Calcutta Suburbs: Non-Muhammadan Urban): Did
the Provincial Governments say that? . ‘ :

Mr. T, 8. PAlay: T may now digress for a moment. Tt has be#n said that
the manufacture of standard cloth might affect the central finances adverselv
and hence the Central Government was apathetic. - Sir, T must say in view of
certain allegations made in this House the other day that the Honourable the
Finance Member categorically said at the Copference, I*have referred to that
he was not interested in cloth prices; if the Mills sold them cheaply and thus
enrned less profits he would he content to take his share. Only if they actually
madc Fxcess Profits he would claim his share. As I said before, Sir, Provineial
Governments from whom we wanted 1o know whether there was any genuine
nublic. demand for this kind of article, indicated that there was no general
demand and there was no likelihood of the scheme being accepted. What did
the Government of Tndia do? They did not rest there. They suggested that
there should be further examination of the scheme. Tmmediately a second
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Ccuterence of the Cotton Textile Representatives was convened in January, 1943,
The Conference briefly came to the conclusion that under the then circums-
tances they would be prepared to devote 5 per cent. of their productive capa-
city to the manufacture of standard cloth. They would be prepared to deliver
this at nominal profit to Governments concerned who on their part should be
prepared to make adequate distribution arrangements so that this cloth actually
reached the consumers. Soon after this agreement was reached the Commerce
Department appointed two technical committees to go into the question of
standard cloth and also to reach an agreement as to the prices for which this
cloth had to be sold. Sir, these two Committees were quick in their work and again
the scheme was put forward before Provincial Governments and samples of
standard cloths were also placed before them in April, 1942. The response was
not encouraging. Despite a great deal of correspqndence as fegards various
matters only a' few Provincial Governments placed orders under the scheme
then propounded and expressed willingness to undertake distribution to con-
sumers within their own areas. By this time it was November, 1942, and it was
thought by many that when a scheme of this character was not accepted and
adopted on an All-Ind’a basis it was not likely to serve .the object for which it
was created. In spite of al] these difficulties the Central Government consi-
dered that they thought it necessary that some amount of cloth ‘should be pro-
duced and placed in the mygrket. Tn November, 1942, special steps were taken
to convince the industry that in spite of the deficiencies of the scheme and as
it was, though about 70 per cent. of the Indian Provinces did not accept the
‘scheme, it was incumbent on them to manufacture the standard cloth already
asked for by some provinces. ‘

Well, Sir, they agree to do so, be it recorded to their credit. and as it has

been alreadv announced in the opening speech, I believe, of the Honoursble"

the Commerce Member, certain orders are being executed and distribufed to
certain Provinces. The Central Government at this stage realised that it is not
enouvh to o on putting the scheme on a sort’ of voluntary co-operation from
certain Provinces and also certain features that were then a part of it. They
held two further consultations with the industry and it is now more or less
settled that on the side of manufacture, the industrv would devote as much
as 60 per cent. of its productive capacity, if necessarv, to manufacture cloth to
the order of the Supply Department and/or of the Commerce Department, for
standard cloth, That is the acreement which thev reached willingly and
voluntarily at the conference held at Bombay on 80th Januarv. As regards the
question of price, thev agreed that the price should be fixed quarterly by the
Central Government on the advice of the rcpresentatives of the industry, and
the price fixed will only take into account certain features which go to increase
the cost of production. Sir, some Honourable Members. T believe Dr. Sir
“Zia Uddin Ahmad mentioned the other day fhat the prices are being fixed
bv the industry.itself and that thev are quite happy about it. I do not know
whether thev are happy, Sir, but T know that the prices are not fixed by the
industry, but that the prices are certainly fixed by the Central Government.
That applies both to the price of standard cloth and the price of cloth supplied
to the Sunply Department, ordered bv the Supplv Department for war purposes.
I mav tell the House that the Honourgble the Finahce Member's very watehful
watch-doge are always present a® the panel meetings and they see to it that no
price elements which are not justified by the factors which we consider reason-
able are allowed to be included in these prices. As revards qualities, we have
also taken into account, that on the plen of standard cloth, cheap- <_:loth of
inferior qualities are not passed on. There is a specification Committee at
which the experts of the imdustries and also experts of Government are asso-
ciated, and the specifications are so framed as to make the cloth durable. if not
exactlv attractive. , .
Now, Sir, one further point. The Central Government have also taken the
entire reeponsihility to purchase the cloth from the mills for which they place

s v
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orders and then to make allocation of these to the Provincial Governments who
are willing to participate in the scheme 1t has also been arranged that the’
distribution arrungements should be made up in various ‘places in such «
manner a8 to satisfy the Centra] Government that the cloth actually reaches the
consumer at the prices scheduled. .

Sir, 1 have nothing much more to add to the citution of events I had given
80 far. We huave already appomnted a Standard Cloth Commissioner who has
taken charge of his duties at Bombay. He is busy arranging for the manufac-
ture of about 50 million yards of cloth which we hope to allocate to various
Provinces in the course of a ménth or two. We had hoped that ‘with the co-
operation of all who are interested in this scheme we are well on our way
in solving this most difficult problem.

Before 1 close, I only want to refer- to one point which my Honourable
friend, Mr. Jamnadas Mehta, referred to the other day. He referred to a
certain correspondence between an Ahmedabad Association and the Honourable
the Finance Member. That correspondence had been with the Commerce
Deparument. A certain Association at Ahmedabad had referred to certain
alleged repudiation of contracts by the Ahmedabad millowners about, certain
contracts for delivery of piece goods. The matter was investigated and as far
as my present information -goes, it referred to certain contracts between two
private bodies. (Government consider that, as at present advised, it is not for
them to interfere in the contractual negotiations between two private parties.
Sir, T wish to close with a word of appeal that in these matters of production
of cloth, of distribution of kerosene, and all such matters that affect the social
economy of the people, it is not the Defence of India Rule, it is not certain
governmental authority that can secure adequate results, but it is the vvllhpg
co-operation of people, and the appeal und association of Members of the Legis-
lature who are here to the various people, to help Government in securing the
objects, that will serve more than mere demand that certain coercive measures
and that certain coercive action should be taken. We in the Commerce Depurt-
ment are keen to help and do our best and shall appreciate, at all times,
any constructive suggestions offered.

Mr, President (I'he Honourable Sir Abdur Rahim): I might mention to the
House that notices of three amendments to this motion were given, but none
were moved. 1t was the duty of the Honourable Members who gave notices,
if they wanted to move these amendments, to rise in their places and move them
immediately after the motion was made. 1-am rather doubtful that to a inotion
like this, any amendment can be moved. The motion merely wants that certain
situation should be discussed and, therefore, no action is to be taken. Anyway,
I do not wish to give any ruling on this pomnt at present, because it is too late
for any amendment to be moved now. ‘s

Mr. H. A. Sathar H. Essak Bait (West Coast and Nilgris: Muhammadan):
Sir, us one of the Members who gave notice of an amendment, I submt that
I was told that as notice was not given of the amendment before the mouon
itself was moved, this will be held not in order. That was why I did not move.

Mr, President (The Honourable Sir Abdur Rahim): The Honougable Member
ought ‘to have, at any rate, made an’ attempt to move it after the motion wus
moved. It cannot be moved now, at any rate. o

Mr. C. P. Lawson (Bengal: European): Sir, this debate coming into the
third day has covered o very wide field and I could have wished that its scope
has been rather more limited so thut we might have come to less diverse conclu-
sions and possibly have supplied the Honourable Member for Food with some
more definite suggestions. I propose in the few remarks that I have to make
today to deal with that particular side and in pa¥ticular with the recommenda-
tions of the Central Food Advisory Council which might well have formed a
basis for a debate of this nature. This Advisory Council put forward a number
of very useful suggestions to Government and equally pointed to n number of
deﬁcie;pcies in the make-up of the food situation which require very careful
attention. In the first place, I cannot see how the Honburable Member for
Food oan possibly know where all his produce is going unless he has r.easonable
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statistics before him to say how much he has got to account for. Im this
respect, | would }ik.e to quote the Royal Cominission on Agriculture,
1928, the Commission gave it as their opinion that agricultural statistics were

aflmlt,t,ed]y often mere guesses and not infrequently demonstrably ubsurd guesses..

Even, today, Sir, Appendix II of the Government of India Crops Statistics

published in 1942 describes Bengal figures as ‘‘more or less conjectural’, 1t

points, I think, to a somewhat serious situation that at this stage in‘ our

evolution in India’ and indeed nt this stage of the war, it should be necessary

for the Advisory Council to point out to the Government of India that there

are really no reliable and correct statistics upon which to work.

Now, Bir, some of my Honourable colleagues on this side were questioning
the Honourable and Gallant Member for Food somewhat severely the other day
on the question of activated sludge. The Gallant Member had to confess to &
certain amount of ignorance on the point, bhut if it is any comfort to him, may
I'say now that T do not think that my Colleagues were in any very much better
poeition? Activated sludge produced by the treatment of town sewnge s
certainly & method of fertilising, but the disposal of town sewage is generally
conducted through rivers or the sea, because most of our grent towns and cities.
are situated near big rivers or near the sea which will carry away the sewage. .
Sometimes where towns are not so situated, it payse to treat the ‘aewage rather
phan to carry out a somewhat expensive disposal scheme. Bu all organic matter:
if traated, can by producing bacterial action become a fertilizer. T mention the
point principally because on pre-war prices for food crops there was literally
no return on any kind of fertilizer, and if any enquiry is to be made into the:
treating of sewage it will need to be made on the understanding that unless the:
-price for food crops can’be kept up, the cost which the treatment of that sewage-
will ‘involve will make it an extremelv doubtful proposition. Indeed, there are-
geveral other methods of fertilizing which lie very much nearer to the cultivator,
Green manuring, for instance, would probably be far cheaper, unless the sewage
scheme was an enormous scheme. 1In America, I believe, there is treatment of
certain sewage, but I think that it has to be a sewage farm serving something
like half a million people before it really turns out to be a paving proposition.

Well, Sir, the question which confronts us is whether Government will be
successful in encouraging and ensuring n free flow of food grains all over India.
It is, in my. opinion, verv necessary that the normal methods of distribution
should be used'in the first place. If Government attempts to substitute the
intricate avenues by which food reaches the people they wifl undertake nw
extremely large job. In the first place obviously it is up to them to try and get
normal avenues working, and working as freely as possible. Now, how can this
free flow be ensured? The Advisory Council made - certain recommendations
in this respect, but the recommendations were by no means exhaustive. They
pointed to the fact that publicity was necessary. They said ‘‘that all measures
be taken by the Central Government that would*operate to restore public confi-
dence and in particulur the true facts concerning army consumption, of food'
stocks, the amount of reserves, and the degree of deterioration.’’ Certainly.
that should*be made known, but other things should, I think, be made known
also. The first point that, T think, the Government should make absolutgly
clear—and I am glad to see that the Member for Food has already been under-
‘taking these publicity endeavours by press conferences and so on,—the 'first
point to be get over is that unless sellers exercise their function of distributing
their stocks, Government will compete with them. As soon as that point is:
generally known and is clearly understood I think that sellers will get on
with selling. They would naturally get-the best price they can but they will
not hold up the stocks. And may I here just give a tip which may possibly be
teaching my grandmother to suck eggs but which T have always found to be
very effective and that is to keep what 1 might call a mobile reserve in hand
and whenever a district is found to be short of stuff because the dealers rre
not operating properly, to send dow'n a substantial consignment of the stuff of
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:\Ll::chdg;:) are short und flood the warker. 1f the dealers hold up their stock
puiythem?lft ‘:)(; Sﬁs&gs.om UI D_um"ess wnd they know thut Goverment cun
Crop Btﬂrtvlﬂti¢5 should ‘certainly be made known. The effect of new sowings
on the price of a crop is invanably very effective. If your gruin prices ure
high, the information to the effect that the sowings of that particular crqp are
fa.x: above normal almost imvariably leads to u drop in prices, und provided that
information can be got round and got round quickly fresh sowngs sre an addi-
tional factor and a factor which, 1 think; has not been made sufficient use of.
The large” rabi scwings this year have not been advertised to the extent that
‘they should have been advertised. Crop planning, of coursc,. should be publi-
isuil und uneconomic crops discouraged.  The enormous production of gur in
this country—I think 1 am right in saying that only about ten per cent. of the
sugarcane grown is finally used in the production of white sugar—is a most
uneconomic ‘method of producing sugar, and often the type of sugarcane grown
in Bihar and elsewhere is growing not in its indigenous country und takes far
more out of the soil than the soil was ever intended to give it. 1 will doubtless
be told that these are matters for Provincial Governments. Indeed they are,
but I.suggest that it all brings home to us how much gome co-ordinution between
provinces is required. We are now faced with a war situation where we find
ourselves a very little short of normal consumption (not as short as wé have
been in a number of previous years) but we face it with no co-ordination between
.the provinces and 1 suggest that Provincial Agriculturdl Departments have
gone to sleep. They are not active; they -are not in a position to get their
propaganda round and to make their reciprocal arrangements so that the emer-
gency is met: If it is necessary to produce an emergency before there is any
.central. co-ordination, the argument equslly applies in the case of normal
economy. Had there been any kind of central co-ordination and reciprocal
arrangements regarding crops between provinces, there might not now be this
immediate war difficulty and equsally there might be some more economioc
arrangements for the production of crops among the provinces.
Now, Sir, the points that I put forward, 1 put forward with the intention
.of indicating qmeans whereby the free flow of food may be induced. But as I
know from e{;erience, the Honoutrable the Food Member has to deal with some
pretty hard nuts. He has to deal with the middle man who has adopted &
“‘bull’’ policy and he won't drop it very essily.  Once people run into stocks
it is a very difficult job to get them to start unloading. If a free flow caumot
be assured, what are we to do? There are; of course, constitutional means
‘whereby the Centre can impose its will upon provinces and force them to
disgorge. Penalties should be standardised on a vary high standard and should
certainly be made public in every possible province. It may be disagreeable to
resort to thé common informer; but, if necessary, information regarding stocks
of food stufis must be obtained by people who will be rewarded for giving that
information. And above all, if we are faced with this situation, Bovernment
must come into the market and compete with the seller. .
Another point which I think would help the situation very much, but is
possibly rather more remote than the points I have mentioned, is that if we
could only get the people into the habit of exposing the profiteer instend of
paving his price for fear they will not get supplies, the situation would be
much better. The trouble is that when something starts to be short and an
excessive price is demanded, although the buyer knows that that price is
unreasonsble, he will pay it because he says that “‘this is so short that if T d:’!
not pay his price he won’t sell to me next time. He will say he has not got it™".
That can only be dealt with in the first indtance by making it absolutely clear
that the food is there and -that they will get that food: and if they can be
convinced of that, if the buvers can be convinced of that, it is possible that we
may get them to come forward and to give evidence against the profiteer. T
eav. it with all difidence because I kmow how difeult it is from experibnee to
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get information of this nature: but unless there is thut feeling thut they will
get the stuff, the situation then becomes hopeless. Kven the smallest cod-
sumers are well considered when a situation like this arises. Even if a small
village is confronted with a situation in which the normal dealers are holding
up supplies, I think it pays to make special arrungements for that small village.
My reason is this: thut the news gets round very very quickly that such and
such a thing has been done, and the dealer thinks twice before he does it again.
1 have indead had experience of a certain ccmmodity in which, ulthough dealing
entirely on wholesale lines, it has been found worthwhile to sell retail to small
consumers, so that the larger dealer who was holding up supplies got- frightened
und started to let his supplies go. My point, therefore, is that once again the
mobile reserve comes into action and can be shot. to any point where there is
holding up of supplies for the people. S

Now, Sir, that brings me to the end of wy time, and may 1 say that while
we naturally regret the delay that there has been in taking up this matter
vigorously, I am myself convinced that it is now being attacked with vigour,
and I should like to congratulate the Member for Food on the publicity that he
'is giving to the steps that Government is taking; I should like to congratulate
him also on the immediate success that appears to be attending his efforts.

Mr. H. M. Abdullah (West Central 1'unjab: Muhaminadan): Sir, I rise to take
part in this very important debate to voice the feelings of the wheat growers
of the Punjab. At the outset 1 have to say that T regret that the Central Gov-
ernment have always tried to help other interests and have consistently over-
looked the welfare of the peasants, who are the backbone of the country.
They always try to pamper the millowners and the industrialists but ignore the,
needs of the agrienlturists. The one obvious reason is that the agricultural
classes are not well represented in this Housé and the sybject of agriculture is
the sole concern of Provineinl Goverminents, But as the agricultural lasces
forn the majority of the population in the country. it is the duty of any Gov-
ernment who claim to be representative and democratic, to pay special attention
tn the betterment and advarcement of the rural people, who are very loval to
the Government. It was rather very unsympathetic on the part of the Central
Government to have controlled the wholesale price of wheat. Their action did
harm to the poor cultivator, who was required to dispose of his crop at a very
uneconomical price, whereas nothing was done to procure for him his necessities
at equally cheap-rates. 8ir, T am gfad that the Government have at last
realized the unwisdom of their action and have abolished control on the whole-
sale price. One beneficial result of this removal has been that stocks of wheat,
which were hoarded, have started flowing into the market. The Government
agents who could with difficulty purchase 8,000 tons have now been able to pro-
cure 60,000 tons of wheat. 8ir, T am sure that Government will not listen to
the counsel of those who ruggest the reintroduction of wheat control. ' I admit
that after tie removal of control on the wholesale price of wheat, the price of
wheat has gone up. But it is now showing signs of a downward trend. If left
‘to the natural law of supply and demand, it will come to Rs. 9 or Rs. 10 &
maund; which will not compare unfavourablv with the price of other commodi-
ties that are required dailv. Thus. there will be no necessity for imposing any

' control on wheat. Control will again lead to the hoarding of stocks. The
cultivators are finding ereat difficulty in purchasing their cloth and agricul-
tural tools. Nohodv in the House has so far suggested that the price of agri-
cenltural tools should be controlled. I do not see why of all commoditieg, wheat
should be singled out for control. Although the price of rice which also forms
the stanle article of food of the people of some provinces is soaring high, no steps
have been taken to bring it under control. I would, therefore, in the end suggest
to the Government that if they want that the stocks of wheat 'and other agri-
cultural gommodities should flow freelv into the market, thev should under no
sircumstances resort to control of the wholesale prices, but should leave them



BITUATION re, l-’pop AND OTHER NECESSARIES 485

to be adjusted by the natural economic forees. Sir, the best remedy for dyn-
troling' viie purcnase and disgribution ot wheat is that the Government should
purchase ull surplus stocks of wheat aund other grains in the country at the time
of the new crop and, then distribute them to all provinces acoording to thewr
needs. As regards the ~‘grow more food’’ campaign, 1 wouid say thai although
Government have allotted some waste lands to cultivators for growing 1uore

tood, they huve not issued orders to the lrrigation Department to Suppuy luore

canal water for cultivating those waste lands. Without water it is not possible
‘to grow anything on such lands. 1 am sure that Government will soon write
to the Provincial Governments to supply canal water for irrigating wagte lands
for growing more food. . :

Before concluding my speech, 1 would like to invite the attention of the
Government to one more omission on.their part. From the statement luid on
the table of the House in reply to a question, I have discovered that the zamin-
dars are not generally invited to attend the wheat conferences which are con-
vened by the Government to consider the wheat situation. In this way, their
views are not properly placed before the Government. 1 am sure that in future
conferences Government will see that the wheat growers of the Punjab are well
represented. - : '

Mr. Lalchang Navalral (Sind: Non-Muhammadan Rural): Sir, it appears to
me that this is a most important subject—its importance cunnot be underrated :
it is more important even than the political deadlock, and there ought to be more
sympathy from the Government side on this. We have discussed this for
three duys and .severul Members have expressed their views, and shown the
extreme necessity of meeting the demands of the people in this scarcity, The
Honourable the Comnerce Member, who is not now in the Executive Council,
has given some of his views; but 1 find no definite policy or statistics were given
to us and 1 do not know to whom to appeal to now. I do not know who will
come forward to tell us the definite policy of Government on this subject and
also statistics as to how much food they have got and are going to give to the
people.  There should be no carclessness in the matter. 1t cannot be denied
that there is an intense scarcity of food stuffs, coul and severul other camn:odities
in India. I was very sorry to find that the British Cabinet represented by the
Secretary of State is not mérely not sympathetic but most apathetic. 1t was
adding insult to injury when Mr. Amery said in the House of Commons that
there is no widespread scarcity or acute shortage. Is this the condition under
which we aré meeting? Is this the way in which the Secretary of State should
deal with the people of India? It shows sufficiently the heartlessness of outlook
under which we are working. But in respect of food he is even more heartless.
He ought to show that people can live without food—that he himself can 8o so
first. What has the British Gpvernment done to help the Indian Government to
meet this very critical situation? Secarcity exists not only in the urban areas,
as was said by the Government of India the other day, but in the rural areas
as well. The people in the rural areas are crying and demonstrating how the
rearcity is there, how they have not got sufficient wheat or other commedities,
like coal, ete. I come from a rural area myself and I know how things are in
Sind. There was an unprecedented mishap in Sind—breaches .which led to
much of the land in upper Sind being inundated and the crops were damaged,
nay destroyed. Because of this. the district officers there thought of introducing
the ration card system. But how has it worked? THe Government, rhonld

' consider whether the system should work in the manner in which it is now
working. We get ration cards for wheat: one is allowed about 3} seers .of
wheat every week, some sugar and some conl. But what happens? We take.
the ration cards to one of the four shops that have beey established there. When
we oo to these shops what do we find? We tell them, we want w!nent. They

say, not available to-day. All right, we go the next day.” They ray,

ITrM o will give you only suear to-day. Verv well. We go the next Aav.
We are told this is not your week day, rome the next week dax. When
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we go on the next week day, what are we given? We are given only that week s
- yution, aud not the previous weelk's und we are told we have thus lost the previous
week’s quota. Who is to blame for this? Is this the rationing thut was going
.on in Ltussin? No. 1t was well regulated and was well worth being tried. The
rationing is not being properly tried here. Regarding rural areas, in even the
Indian Princes territories | find this,  {n the State ot Sangli it 18 suid:

“About 2,000 to 3,000 ryots from Kavalpur and -the neighbouring villages marched to
the Assembly Hull to-day to see the Raja Sahib of Sangli State and placed before him
their grievances about shortage of i'u_t?d supply in their villages and requested him to arrange

for food supply as eurly as possible. ) o
This is sufficient evidence about the state of uffairs in rural areas. Therefore,

Government should not feel complacent and, think that they havé only to deal
with urban-areas and not with rural areds. It is the rural areas that should
first of all be attended to; otherwise, there would be no production. “The culti-
vators cannot cultivate or grow any food if they have not got anything to eat.
Where did all this production ot India go which has always been self-sufficient—
.not only self-sufficient, but there have been exports as well? Government lays
'the blame upon the people” und say that people when they saw that Japuan
was trying to make war on India lost their confidence, naturally. Even the
Government lost confidence, even the military lost confidence! The military
‘hoarded beyond their needs. Even Government officers thought that they might
not be able to get food and, therefore, went on keeping something for the rainy
.day. Therefore, the fault is us much of the Government as of the people.
‘Government should have assured people, not to be fnghtened, not to hoard or
-do anything of the kind. Did they de¢ that? No. On the other hand, they
themselves set an example in hoarding and they were exporting outside. They
have done all this with a short-sightedness. Now, there is no use quarrelling
;about that. What we want to know is, how are you going 1o meet this situa-
tion? We want a definite policy on the part of the Government.. It is no use
saying, rest assured we will meet it. These assurances will not restore confi-
-dence at all. A man who wants to have food cannot wait for it indefinitely.
Mahatma Gandhi can whit, he can fast for many days, but we are not all
Mahatms Gandhis and so, as far as the ordinary people are concerned, it is the
-duty of the Government to make arrangements for them. And they have not
.shown upto now any definite policy, though for the last three days we have
been discussing the question. The Commerce Member said that there was’ deficit
of rice, there was a deficit in wheat. So far as wheat was concerned, the Hon-
ourable Member said he could not give definite figures because it was only at the
-end qf February when the produce was stored that theyv, could find out the
statistics. Until then on what basis can we say that the Government will be
.able to supply wheat which ig their duty? So far &s rice is concerned we do not
find that any remcdy has been suggested or that they are importing from any-
where. So far as whent is concerned, T think an assurance has been given that
they «re importing from outside, but did they say, from where, how much and
-whether it will be sufficient, ' -

Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands):
‘Can the Honourable Member suggest where from we could import rice?

Mr. Lalrhand Navalrai: I am talking of wheat.

Mr, J. D. Tyson: The Honourable Member was referring to rice.

Mr. Lalchand Navalral: 1 say with regard to rice also. there are serious
deficiencies. . So far as wheat was concerned, the Honourable the Commerce
Member hae not given us statistics and he has nsked us to Wwait till the end of
February. Tn the meantime he said that wheat is going to be imported.
Wherefrom it is going to be imported he has not told us. Meanwhile T.find that
t!1? Jam Bahib, when he returned from England, in his speech made here, has
snid that the British Government discussed this question of Indian food. the
8hortage of it and agreed to provide the necessary shipping for transporting seve- °
ril lakhs tons of wheat. Where is that? What has the Government done to ask
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the British Government to do 80? Why have they waited? My question is &
definite one, whether they have asked the British Government to come to their
rescue and in that way and see that several lakhs tons of wheat are imported
into India? That has not yet been done and we are waiting for that. There
ought not to be mere lip sympathy, there must be substantial help, and that help
we can gel only from Government. We cannot go round to each Provincial
Government and ask, what help are you giving, how much production will there
be in your province and so on. The Central Government, when it sees that
there is some wheat ‘or rice extra at a certain place, comes forward and orders
the Provincial Government to send some wheat or rice to other provinces. All
this should be done under a definite policy. The policy should start from the
Central Goyernment. We should know it and when we see that anything is
being done against it, then we will be in a position to blame the Government and
come forward to advise that that should not be done.

Coming to the question of control, I am entirely against complete removal of
the control. If you remove the control what happens? You give @ blank cheque
to the traders to sell at any price they pleasse. Should Government do that?
Government has already”experienced its effects. In the beginning, long, long
ago when we asked that there should be control, did Government do nnything?
No. In this very House we asked that there should be no control but it was not
done. They have now thought fit to remove control. 1 have no objection if the
control is removed, but do not give liberty to these people to do as they like.
You must appoint your own agents or your own officers to see that at any rate
the prices do not go beyond a reasonable limit, and put a check on the rising
prices. What have you done with regard to that? Two provinces have not yet
removed control, because they fully see that there the prices would at once rise
and rise so abnormally that the consumer and even the grower will suffer. On
that point also, there should be a definite policy of the Government and control
should not be removed without proper safeguards, as otherwise it would be
harmful. I do not think that any Member of the House would suggest that o
free hand should be given to the traders.

Coming to the coal question, it is not only in Delhi that we do not get coal.
Even in places where there is card rationing, we do not get coal and Government
have done nothing. So far as coal for Delhi is concerried, I have come to kuow
that the Controller of Coal in Calcutta used to distribute the coal in Delhi and it
was supplied directly to the persons who were dealing in coal here, They were
called the depot holders. That system was going on very well. Government
interfered with that. They thought that if they got the coal booked from
Calcutta and then distributed it in Delhi, that would be better. In my humble
opinion, it is not better at all. What has happened? We find that the Chief
Commissioner of Delhi has taken the whole thing in his hands and created a
syndicate called Banyan. The whole of the coal goes under the control of one or
two bunyas who form this syndicate. This private agency first of all supplies to
the mills. That is the information I have got and it is for the Government to
reply on that point. ‘ :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber’s time is up. .

Mr. Lalchand Navalrai: Then, Sir, I would say that Government should
place before this House a definite policy and let us know how they are dealing
with this important and delicate question.

Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-Muhammadan
Rural): The most important problem that has cropped up today is the food
problem. Food being life, it is the problem of life, which we have been discuss-
ing for three days. In this country of ours, 160 years ago, we had.eight maunds
of rice for one rupee and today we are getting two seers per rupee. That mesns
in 160 yeurs we are paying 160 times more. The present situstion is now draw-
ing the attention of every one. . . . . . ) B

Mr. President (The Honourable Sir Abdur Rahim): The Honoprable Member
imay continue his speech after lunch.

3 o
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The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past qu of the Ciock, Sir
Henry Richardson (one of the Panel of Chairmen) in the Chair.

Mr. Amarendra Nath Ohattopadhyaya: Mr. Chairman, I made an observation
before the Houss adjourned for lunch, that 160 years ago, when the powers
were being transferred from the Muslim Rulers to the British, our motherland
was practically the shelter of all western nations who came to India in quest of
food. In Bengal, when the satrapy was practically on the.point of insolvency
and when the finances had collapsed, the last Muslim Ruler was asked Lo_export
rice from Chittagong but he refused. He said he would not export rice until his
subjects had eight maunds of rice for a rupee, which means 820 seers for a rupee.
Today the same province is getting rice at two seers per rupee. It is not because
of the present gmergency or because of hoarding but it has been caused by a
policy of exploitation and exportation for centuries. Sir, the present situation
requiras very drastic steps. We have neglected the peasantry for very many
years and, therefore, the production of foodgrains has dwindled down to a very
small quantity as compared with the previous productivity. TLand has lost its
fertility and the peasantry has become weak. 5o, when the Honourable the
Commerce Member started the ‘‘grow more food’' campaign, we wélcomed it.
But this campaign could not be successful if it was not well organised. A good
organisation was required if the Government of India seriously meant to grow
more food. By simply advertising in the papers, it would not be possible to grow
more food. The peasantry has lost all impetus to grow more food becanuse they
have been exploited all along. They were the primary producers of wealth and
they had been impoverished. All the money has gong to a few capitalists, the
zemindars, the merchants and the commercial people and the poar peasants
have been denuded of all ‘their wealth. Consequently, in order to give an
impetus, a new legislation should have been resorted to and must be resorted to
even now. Unless Legislatures legislate to'give them the ownership of the
land, they cannot really get that encouragement to go back to the land and
labour hard with heart for it. Without some sort - of change in the land legislation
and in the revenue system, you cannot make the peasantry work with their heart
and soui to grow more food. Before ‘we go into the "question of hoarding or
shortage or transport or take any drastic measure, we should first think of organ-
-ising the whole show, ;

First of all, take the question of procuration. If we want to procure all that
has been stored, we must have an organisation based on the theory of making
the whole of India as one unit. The Centtal Government must take up the
responsibility of co-ordinating all the Provincial Governments with the Centre,
80 that the Centre can guide all the Provinces in the matter of organisation. In
addition to the Central Advisory Committee, the Ceniral Government should
have a Standing Committee on Food. consisting of non-officisl legislators and
there should be similar Standing Committees on Food in the Provinces and they
should be linked with the Central S8tanding Committee nn Food. Not only that,
they will have to think also of organising the provinces district by district, decen-
traht.zmg the whole organisation so that there may not be any possibility of cor-
ruption. If one man is allowed to purchase for the whole of the provinze, there
may l.)e corruption. Therefore, the purchase should be distributed to several
agencies and these agencies should be under the Standing Committees, and after
the pm:ch{ase, stores should also be set up district by district in every province.
This will involve a certain amount of expense, but the problem is so important
and the solution of it is 'so urgent that the question of expense should not stand
In our way. If at this eritical juncture people do not get food and if we cannot
supply fsod to the people who are fighting, the whole war effort will collapse,
which is not desired by anybody. Therefore, first of all, the organisation should



SITUATION re. FOOD AND OTHER NECESSARIES 489

be taken ap at once, before going into the question of freezing the hoarded
stores or penalising the hoarders. Having completed the organisation, the,
(iovernment might think of finding out the stores wherever they are hoarded.
Hoarders are the worst criminals today. Those who can think of keeping food
for themselves or for their profit at the cost of millions of starving men all around
them, are unpardonable sinners and criminals. They require to be punished:
but by werely punishing the hoarders Government cannot give food to the people.
They will have to make arrangements for distribution, and will have to make
food supply squads. B8ir, with a view to making a successful organisation the
officials and non-officials must co-operate. If there is no co-operation between
them, unfortunately, the whole effort is bound to fail. Consequently, there
must be an appeal to the people who dre resdy to co-operate and then, to all
social servide institutions of the country without any difference in the creed and
community. All these institutions which are ready to co-operate with a view
to help the people to get their food must be invited by Government and those
political parties who are already worlung and who are working to help in the
war effort should be taken into confidence and should be given the opportunity
to organize. Sir, it is not at all impossible to organise this distribution' of food
if Government take it up seriously. By organizing the food supply squads in
the districts in the provinces with liaison officer between the Provincial Govern-
ments and the Central Government, I believe, they can solve this question with-
in a few days, and having those parties who are already co-operating, like the
Communist and Radical Parties, and who are already working for setting up
some co-operative societies in some districts in the United Provinces and some
other provinces, I believe, Government can get the whole country organized and
the food problem solved in no time. After that if the hoarders do not come out
with their stores, then will come the question of freezing them and penalising
them. 1t is not by penalising or fretzing of hoarders that. you can solve the
problemn, ar without organizing the distribution the whole thing is bound to
fail. Therefore, first of all organize ;yourselves, then serve short notice on those
who are suspected of hoarding, so that they might come out with their stores,
and then invite the distributors to take up the matter of distribution. Mohalla
«Committees may be formed for the convenience of customers and they should
take charge of distribution. There should be no question about specianlising
somebody with licence. Those persons who are already trading should be per-
mitted to carry on this work. With regard to .control, I may say that the con-
trol of prices so far as purchase price is concerned, is not so much necessury as
the control of prices for retail, because if the retail prices are pot controlled, the
controlled wholesale prices will be of no use. By controlling prices at the
source and not controlling prices of retail sellers, Government will not be
able to solve this question. The retail sellers will go on increasing prices. They
cannot be prevented by this sért of control. Control there must be, becguse
without control, the capitalists and those who are big financiers can make profit.
Proﬁte,erm‘g must be stopped. With a view to stop profiteering control of retail
sel}ers prices must be there, as without this the whole effort for solution of
this problem will fail. We have lost three years without tuking any effective
steps about this food problem. We cannot lose even single moment now with-
-out coming to a certain decision and without coming to a certain policy and
without coming to a certain programme. This decision, this policy and this
programme, should have the acquigscence of this Houss and of the public as &
whole, so t-hgt co-operation may come without being asked for. People are
feeling the pinch of this want of food at every stage. Those who can afford to
purchase from the black market may not be feeling it too much: but the poor
people and the middle class people who are earning between rupees two hundred
and two hundred and fifty or even three hundred cannot afford to live from hand
‘to mouth. They cannot get two square meals. First these people did not feel
the pinch but now they are realizing the difficulties in procuring food stuff. Now,
if the Government do not take up this question in their hands very early I am
« 0
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afraid, food riots are likely to occur and food riots will run like fire. I am sure-
Government will not take much time in coming to the right selutian of the mat-
ter and 1 hope the Honourable Member in charge of this question, will fake up
this matter in all earnestness. Unfortunately, the Honourable Mr. Sarker, who:
had taken up this matter in all earnestness had to go away and the reasons for
his resignation are known to everybody. Government have failed to comply with-
tbe public opinion regarding Mahatma Gandhi. At this moment if the Gov-
ernment-of India had complied with the wishes of the three Members and with:
the wishes of the public, I think, the situation would have been miuch better.

M. Chairman: (Sir Henry Richardson): The Honourable member’s time is up.
_ Mr, Amarendra Nath Ohattopadhyaya: However, I believe, every thing .
including brganisation must bé taken up in right earnest. oo

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammedan): Sir,
the problem concerning food has already become so serious that it requires the-
utmost consideration of the Government of India. There are several elements
which stand in the way of free distribution of the food as well as of the ‘fuel.
First is the defective control, second is want of facilities for transport and the
third is discrimination. The fourth is export, the fifth is decrease in import,.
the sixth is the failure of *‘grow more food’’ campeign and the seventh and the
last is the misuse of the powers of the various Government officers.

These are days when Government should look to the gravity of the situation
and they should try to stop exports. Of course, imports of foodstuffs have-
decreased by 88.7 per cent. Exports of foodstuffs to other countries are still'
going on. Concerning that, 1 elicited certain information from the Govern-
ment, and 1 got in reply that exports of rice during the twelve months ending
30th November, 1942, were 1,76,576 tons. This quantity was exported to
Ceylon only.  The quantity of other foodstuffs exported to Ceylon was about
99,000 tons. Taking all together, the total stood at 2,05,871 tons. So far as
the export of rice is concerned during the period of the war, ending 30th Sep-
tember, 1942, the quantity of rice exported outside the country is 9,65,565
tons, and the quantity of wheat exported during the same period was 4,43,480
tons. You may very well guess from this what acute scarcity should' be regard-
ing our food position. '

Government have urged the ‘‘grow more food'’ campaign. T find from tlic
estimate made by the authorities that during the period'1988-39 to 1941-42,
there is a decrease of 2,10,000 acres. In 1938-89, the figure of acreage of . rice
cultivation was 7,83,75,000 and it is now down to 7,31,65,000 acres. As regards
wheat, there also I find there is a decrease of acreage. It came down {from
3,54,41,000 to 3,89,79,000 acres. There also there is a deficit of 14,62,000 acres.
T find that for the year under report, 1942-48, the wheat cultivation is estimated:
to be about 7,17,00,000 acres. But on the contrary I also find that the Honour-
able Sir Jogendra Singh’s estimate is 7,566,00,000 acres under wheat cultivation:
I connot say what are the factors which comprise his estimate. 1 find ‘that
generally this information is collected through the agency of village chaukidars
and we do not know how far their information can be relied upon. That is for
the consideration of the House. However, the ‘‘grow more food’’ campaign is
also proving a failure. The Central Government should grant some subsidy to
the Provincial Governments and ‘unless the poor cuyltivators are given some-
thing out of those subsidies, it would not help them to increase the fertility of
the soil under cultivation. The total export made during the period of the war,
ending 30th November, 1942, comes up to 14,74,727 {ons  So the country is on
the verge of starvation now. T think the sooner the export of food stuffs is
stopved, she better for the. country.

The other day T urged in o Resolution which T moved that textile export
should be stopped, so long as the needs of the country are not fulfilled.- The:
Honourable the Joint Secretarv of the Commerce Department who has spoken
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«on behalf of the Government just s few minutes before pointed only to thé
uecessity of kerosene and standard cloth, As regards standard cloth, I want to
tell him that it has not yet reached the Provinces. Do you know what is
happening in the Provinces and in the interior? The Government oificinls of
high standing compel the cloth dealers to pay large sums, say of Rs. 1,000 and
over, for war contribution before they could be given license to deal in standard
cloth. In my own locality and elsewhere I found this. The result is that the
cloth merchants refuse to deal in standard cloths. The same thing is going on
with regard to kerosene also, and also other necessities of life. At every stage,
war contribution is levied. You may very well consider that the licensees who .
pay large sums as.war contribution pass them on to the purchasers, the con:’
sumers, otherwise they cannot make good the war subscription which they paid
‘before getting their licenses. I gubmit these things should be stopped.

About price control, I want to cite the instance of the local place, Delhi.
‘As soon as e the Members of the Legislative Assembly came here, we could
.not get coal, or wheat flour and we were forced to rely on the hotel food, no
matter whether it was bad or worse. It is suid that rationing system will be
iintroduced. Here there is already a petrol rationing system. We are given
our quota. Do you know what happens when we ask for coupons?
I sent a note to the rationing authority; thev sent worde that the
Member must come before them and then he will be supplied. That is how
‘they deal with us. You can well imagine, Sir, what will be the condition of
other people in this country when they know that; after all, we oarry some
importance. 1 have told you how we are ignored. In everything the Con'trol
authorities are muking discrimination. Sometimes in the mofussil pursie are
issuer! and when people belonging to certain communities, say Muslims, go, the
«lealer refuses to giye any ration. -

As regards transport facilities, I say that my Honourable friend, Mr. Neogy,
has exposed the hollowness of this system very well. I cannot see why the
Governmenht is in favour of giving higher percentage of profits to the dealers—
to the licencees. As regards coal, it was pointed out that about 28 per cent.
profit was allowed on coal by the Government t¢ the local coal dealers. Is it
the time for any dealer or any licencee to make such a heavy profit? Targe
profit is rampant in all spheres of the food supply activities.

My Honourable friend, who has just spoken before me, has made certain
-suggestions regarding the system to be introduced. I think that there is some
force in it. We may dispense with trading agencies as far as possible; it will
be to the interest of the people of this country. I remember st year Govern-
ment of Indin fixed the price of wheat at five rupees to &« maund but the Tunjab
‘Government purchased at the rate of Rs. 5-8-0 per maund within their provinee.
Ts it the co-operation or co-ordipation between the Central controlling authority
and the Provincial Governments? If such a state of things will confinue, God
knows where this will lead the country to.

I would like to add one point more: Government fixes certain Jprices, say
at the beginning of the harvest sesson or just after the harvest season. The
dealers as well as Government agencies purchase almost the whole stock of
food—rice, wheat and other necessities of life—at a price then fixed. T have
just said that the price of wheat fixed by the Government at the beginning of
Iast year was rupees five and now after the purchases have been made by the
various Government agencies and the trading agencies it has come up to Rs. 10
per maund. And even at that rate we are not able to get any wheat here.
Bul as you see, the original grower—the cultivator—who took all the trpuble
to grow the crop got Rs. 5-8-0 per maund in the beginning, and now the middle-
men are getting more than double the price- Is there any syktem which Jwill
benefit those poor people who grow more food? Unless they nre encouraged, T
do not think they will take much pain to grow more food. A measure. I am
afraid, is going to be introduced very shortly under which the cultivator shall
have to give away all the surplus food grains to the authorities, retaining a small

3r. M,
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portion for their own family consumption. But if they have to surrender the
surplus at u lower price, they will surely be discouraged to grow more food in
‘the country. Lfforts should be made in this direction to see that the price
once fixed remains at the same level throughout the year, and in the fixation of
price due regard should be given to the state of things which may prevail at the
end of the harvest season, so that the cultivator may also get some benefit and
may be encouraged to grow more food.

I agree with the suggestion made by the last speaker that there should be &
committee of the Central Legislature here as well as in the provinces and all
the local political institutions like Congress and Muslim League which have
influence over the masses should be given effective representation in matters
of arrangement and distribution of food graing.and fuel. The ‘trading interests
should be discouraged as far as possible and unless this is done, 1 am afraid, that
any system, howsoever hard, which may be introduced by the Central Govern-
ment, will lead to nothing but failure.

Ral Baladur Seth Bhagchand Soni (A]mer-Merwnra ‘General): Sir, I
have read with very great interest the publncatlon of the recommendations of
the Central Food Advisory Council. It is generally felt that if the Government
of India will adopt these recommendations, an entirely new era of food adminis-
tration will commence in our country. It is gratifying to see that the Central
Food Advisory Council has specially stressed that central control and co-ordina-
tion is most necessary and that the Central Government should be the sole
authority in the country, to exercise the statutory powers necessary to ensure
a common plan for the solution of India's food problem.

T do hope that the Government of India will with all its concentrated energics
assume this central control, for I am sure that in a total war, a central control
alone can solve the most unportunt problem of food, which is so essential for
victory.

Being the sole representatwe of Ajmer-Merwara, it is my duty to draw
the attention of the Government of India to the dep]oruble food position of my
province, which is a Centrally Administered Area, directly under the Govern-
ment of India, who should consider it as their special responsibility. Under
normal peace time conditions, Ajmer-Merwara has to import 84 per cent. of
its food requirements from neighbouring prov inces and States, whereas only 16
per cent. is grown locally. \The population is about 54 lakhs and not less thun
67,000 persons out of the total are workers and dependants of the B., &
C. I. Ruilway and chiefly of its workshops, so essential for war transport and
other imnportant war work.  Normally, the consumption of food grains was about,
7} Jakhs maunds yearly, of whichyone lakh iwenty thousand maunds were
grown locally in the best case, apart from the many years of drought and
famine. I am sure that a detailed survey would reveal rather worse figures
than I have just quoted. It is also my duty to draw the special attention of
the Government to the peaceful conditions prevailing hitherto in my provinece.
and I am “sure, that the half-hearted treatment at the hands of the Central
Government would go far in disturbing the peacful minds of our population.
I hope the Government will be the last to allow such an event to take place.
It is regrettable that up to now we were not treated fairly bv Government: no
quota was fixed for us, and after great difficulties we got permits for very small
quantities. At the same time, His Highness the Maharaja of Jodhpur and his
Government, were kind enough to release some of their grain stocks for Ajmer-
Merwara, when we were in an exceptionally distressed condition, and for which
we arc most grateful. Sliould a central body be constituted for the co-ordination
of an ull-India food administration, I trust that mv province will not be for-

otten. -
¢ Concluding, Sir, T emphasise again that my province being a Centrally
Administered Area should not be in a worse position than other deficit provinces
and that we can depend on the Central Government to look after us.
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Qazi Muhammad Ahmad Kazmi (Meerut Division : Muhammudan Rural)
Sir, tnis debate on the food problem is completely exhausted and 1 do not
propose to say much except to pay a compliment to the incompetenty shown
by Government in managing this whole business. 8ir, no doubt it is very
difficult for us, at least for me, to' indulge in any high oratory on economics.
But as a layman, what I know of the extreme casas of mismanagement by this
Department, I want to bring to the notice of this House. Sir, I know of an
instenee of a big food merchant, a grain merchant who purchased about 50 thcu-
sand wmaunds of wheat in the Punjab in April last. He had purchased it at
different grain centres in the Punjab and the grain was lying at different railway
stations. Now, knowing the ocopdition of shortage of grains in the United
Provinces, in Delhi and other places, the 'merchant wanted the permission of
the Wheat Cominissioner to take away that grain from those different centres.
In September last, when I came to this place, I was told by him that he had
seen the Wheat Commissioner severa] times and promises had been held out to
him that he would be allowed to export, but no permit was given. I referred:
him to the Commerce Meniber, Mr. Sarker, at that time, and the matter wos
referred to the Wheat Commissioner. About November last I received a reply
from the Wheat Commissioner saying that representations made that ‘‘1 had
promised to give him permission was based on a misunderstanding. We never
hold out any such promise. We are always reluctant to give permits for the
export of wheat from the Punjab to the United Provinces, which normally is
considered to be a wheat exporting province itself. Still what I have told this
man again and again was only this'much, that if conditions become easier in the
Punjab then we will consider the question of giving you permission to export
wheat from the Punjab to the. United Provinces’'. By that time, I mean
September, I was told that about 15 per cent. of the wheat had deteriorated.
It was lying in the open and it was bound to deteriorate. This is one of the
instances. I do not know if the permit has been given up till now. 1 do not
myself understand the meaning of the words ‘‘If conditions become easier in
the Punjab then Government will consider the question of giving a permit for @
the export of wheat’’. Now, we know the extreme difficulties -of getting grain
in Delhi and in the United Provinces; and yet the Government allowed the
wheat to deteriorate at thosz stations rather than give a permit. What I have
concluded is that this department, unfortunately for us, has been meddling with
economic problemg without having-a comprehensive knowledge of the same, and
it is on account of that meddling and dabbling that this mismanagement has
taken place. -

Now, Sir, I will give only one more example and finish, and that example
is of sugar. We know the difficulties in which we have been placed for obtain-
ing sugar. But the House will be astonished to know that places which have
beep producing sugar have rot Leen able to find a market for the sale of their
product. What the Government have been doing ig to forbid the export of sugar
from the sugar producing districts. What T mean to say is this: that the Gov-
ernment want to force the wgriculturists to sell whatever cane they have grown
to the mills at rates which have been fixed by them. The mills themselves
are not in a position to abscrb the whole quantity of sugar which in produced
in those districts. The only natiral thing for the poor agriculturiste is to
prepare svgar in their ordinary desi way. Now that they can cet good prices
on account of the shortage of sugar, and they can carry on the manufacture
of the sugar in their villages, Government felt that they might come into eom-
petition with the mill-made sugar, and there might be some diffieulty. The
best way they could think of was to prohibit the export of gur from one (Iistr}ct
4o another—not merely from one province to another. but from one distr’lct
to another. Muzaffarnagar and Saharanpur are two adjoining districts, which
. grow sugarcane in large quantities and a number of the villages in Saharanpur
distrint are near the Muzaffarnagar border than otherg, as so often happens, and
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they used. to sell their gur and desi sugar to Muzaffarnagar. What was done was
that congtables were posted on the boundary line between Saharanpur and
Muzaffarnagar and any person who wanted to cross that boundary line could not
do so without a permit, which was never granted by anybody. The result was
that any person who manufactured desi sugar in a village . in Saharanpur
district was confined and had to keep his sugar in the district off Saharanpur.
So far as mill-made sugar is concerned it can be easily stored; but as you kmow
gur cannot be so easily stored; when the rains come, it is liable to get mixed
with water and to get spoiled. The result was that the poor sgriculturist could
neither sell sygarcane nor sell his gur in the market. Persons in Allahabad
iteelf were deprived of mill-made sugar, desi sugar and every kind of sugar.
'Allahabad is considered and is a8 a matter of fact the capital of the United
Provinces and I do not know what is happening in the villages ; hut in Allahabad
it was not easy for us to get a seer or two of sugar. People sometimes thought
that the A. R. P. officer was the agent who had a stock of sugar and wheat and
they used to get recommendations for gettinda pound or two of sugar or wheat:
-some shops were opened in Allahabad in Canning Road and I know that persons
who went to purchase wheat at the controlled rate had to wait for five or six
‘hours before they could get, if they were fortunate, wheat for even a rupee . . .

8ir 8yed Raza All (Cities of the United Provinces : Muhammadan Urban) :
"Make friends with the control officer: that is the best way, you know.

Qazi Muhammad Ahmad Kazmi: We have tried that also, but every officer
-says ‘I have nothing to do with it.”" They know the difficulties involved in
friendship in these days of difficulty,, and every officer whom you meet says
‘I was in charge of this cnly a few days ago, but it has been taken awayv from
me only recently’’; with the result that you cannot even find the person in
charge. ‘These are the difficulties which persoms of position and influence find
in cities. Now, what about the poor people who cannot get anv recommenda-
tion or certificates? What are we to do with them?

) These are the problems to be solved. I cannot say whether the Provincial
Governments or the Central Government can solve them, because though il
is said that the functions of the two are absolutely separate from each other,
we do not know in practice where the one ends and the other begins. T want
to know what is going to happen to the future distribution of food grains. If the
Government are incapable of managing it, it is high time for them to declare
that they cannot manage the thing and allow the economic forces to he set
free and Jeave everything out of control and let matters settle themselves.
But if you really want to solve the matter, you must know how you are going
to do it. i '

That brings me to the ciose of my short remarks and I would only usk what
is going to happen to this standard cloth, how it is to be distributed. .It is not
only a question of manufacturing the cloth, but also of its distribution and
making it available to the consumer. That is of the greatest importance;
and unless that is solved, the whole problem remains where it was. I hope
I will be able to hear from the Honourable the Government Member if they have
any solution in their minds for the distribution of these controlled things—
whether it is sugar or standard cloth or anything else.

¢ gome Honourable Members: The question may now be put. -

Dr. P. N. Banerjea: Sir, the food problem is the most important of all the
problems with which the country is faced today. My Honourable friend. the
Leader of the European Group, remarked the other dav that the food problem
was the most important problem next to the war effort. I disagree with him
slightly and T wish to point out that the food problem is even more than or at
least equally as important as, the war effort because people must eat first and
then ficht. Unfortunately, this problem has not been handled bv Govern-
ment with the seriousness which ite importance demands. This food crisis did
not come upon us all on-a sudden, like a cyclone or an earthquake. In fact
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‘the signs of a food shortage made themselves manifest more than & year and a
half ago; but the Government were unable to read the signgs and to take
adequate ineasures to prevent the crisis. Accordingly the food situation
‘deteriorated. Last year this subject was debated in this Assembly and we all
urged the Governmenit to take serious steps in this matter. Since then the food
situation has worsened day by day until we have reached the present crisis.
For a long time the Government did not intervene at all and when it did
intervene the action taken by it was unintelligent and ill-conceived. Crude
methods of price control and restrictions on the movements of food grains and
other essential articles of consumption were the main fegtures of their efforts
‘and the imefficiency and incompetence of their officers added to the difficulty. ™

Now, who are the persons to blame in this matter? I do not think we
-ought to blame this person or that person in the Government entirely, or this
department 8r that department; but we should hold the Government as a whole
responsible for the present state of things. The Provincial Governments are
also to a considerable extent responsible, but it will not do to throw the whole
-or even a greater portion of the responsibility on the shoulders of the provinces,
because, as we all know, it is only in a minority of the provinces of India that:
-responsible Government prevails at the present moment. The majority of the
provinees are being-governed under section 93 of the Government of India Act
and they are not autonomous. Therefore, the Central Government must take
responsibility for their action or inaction, for what they do or fail to do.

The Government have analysed the causes of the food crisis. Some of the
-causes which they have mentioned are quite accurate, but Government have not
viewed the situation with that perspicacity which was expected of them. They
have mentioned that the present food position has been due not so much to
shortage as to maldistribution. That is true, but how has this maldistribution
come to exist? They have not pointed out the exact s_teps' they have taken
during the last 18 or 20 months to remove this maldistribution. The Govern-
. ment_have pointed out that there havé been many cases of hoarding and
profiteering. But why did not Government take resolute action in preventing
hoarding and profiteering? They have ample powers not only under the ordinary
laws of the land but under the Defence of India Act and the rules framed there-
under. Therefore, the responsibility Ites mainly with the Central Government
and partly with the Provincial Governments. Some of the Provincial Govern-
ments have been very selfish and shey have tried to prgvent the rqovemgnt of
crops and other articles of food and other neccssaries of life from their prov(lincé,:.
This is not right.. India should be looked upon as one single unit an . o;
-gurplus provinces should not have been allowed to prevent the movemen
crops from their provinces to the deficit provinces. ,

What about the remedies to be applied to the disease which I have men-
tioned? I would not have dwelt at length on the past, but I have dwelt on the
failures of the past in order to,point a way to the future. The past is important
to us as a guide to the future. Now, what is the attitude of the Government
towards the future. They have prepared a scheme, but the scheme appears
to me to be.incomplete. There are many good points in the scheme no doubt,
‘but it i8 not quite complete in itself and proper emphasis pag not been laid on
the different parts of the scheme. To me it seems that this is a subject which
should be considered in a well-thought out manner which has not eo far been
done.

Now, the case on behalf of the Government was made out by the Food
Member who has now resigned his place in the Government. He said that the
-shortage in food was not such as to cause panic or alarm; it-amqunte_d only
to 4 or 5 per cent. That view may be technically correct, but this will give
no consolation to the consumer who goes without food. The food shortage may
not be acute, but the food problem is acute. What the Government has to do
is to supply the people with food. That is one of the first duties of any Govern-
‘ent, not to speak of a civilised government. The Government have pBinted
out that statistics enabled them to come to this conclusion. We all know how
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statistics are collected in this country and how defective is the whole ‘organisation

of statistics in India. My Honourable friend, Mr. Lawson, of the European
Group said that statistics in this country are very inaccurate and it would be

unwise to rely on them. 1 fully agree with him. We all know that there are two

important popular sayings about statisties. One is that statistics may. be made

to prove anything. 1 do not know whether it is the intention of Government

to get hold of these statistics to prove their case in the present instance. There:
is also another saying that there are three categories of falschood,—lic, damned

lie and statistics, statistics being the worst of these categories. Now, Sir, there

may be truth or untruth in this popular saying, but I must say that the

collection of statistics which depends on the village chowkidar alone is not

satisfactory. Then also, the compilation, the presentation and the use that is

made of these statistics are not made on a scientific basis. 1 am myself a

firm believer in the proper use of statistics which have now become the subject

of an important science. 1 was one of the founders of the Indian “Statistical

Institute, of which my Honourable fritnd, Sir Edward Benthall, was also an

important member and President for a number of years. If we have to rely

on GoYernment statistics, the statistics themselves will have to be placed on &

sound footing. That is what I urge, but before vou do that, you must not rely

completely on the figures that aee supplied to vou by the chowkidar.

Sir, another observation which came from the Government related to price
control. The Government now say that price control by itself is not sufficient
to meet the food problem but:anybody who has any knowledge, 1 will not say of
Economics, an elementary knowledge of the present state of things with regard
to the food problem would have told the Government that price control by
itself is not sufficient and the method of price control which thev adopted was
of the crude sort. Price control can be adopted along with control of the whole
supply of food grains;wnly in that case it would prove adequate. The Govern--
ment did nothing of that kind and the unintelligent, ill-planned and ill-conceived
method was the principal cause for making the problem more complex than it
wds. Now, to what extent have prices risen we all know. We know that
prices in some cases have risen fourfold or fivefold. That has been due partly
to the price control policy adopted hy the Government and partly to the
unnecessary restrictions which have been imposed on the movements of crops
and other grticles from one province to adother. In some of the provinces
restrictions have been imposed on the movement of crops from one district to
another. In Bihar, for instance, I found that there were barriers created
between one district snd another. This was surcly ill-conceived. Bihar is
directly under the conttol of the Central Government. You cannot say that
Bihar is an autonomous Government and that you cannot interfere. Bihay is
being Roverned under section 93 of the Government of India Act. The
real thing is that the (Government did not knowtheir own mind. They had no
plan, no well thought-out policy of their own and therefore they allowed the
provinces under their control to go as they liked.

Another point raised by the Government was the question of confidence. I
did not exactly follow what was meant by this question of confidence. Was it
lack of confidence in the stabilitv of the British Government in India? Or
was it lack of confidence in the abilitv of Government to face the food situation.
Perhaps the Government had in mind both these factors. Now, as regards
the first, an ounce of fact, as they say, is more important than s ton of argu-
ment and if the Government have to inspire confidence in the minds of the
people with regard to the stability of the present Government, they will have to-
prove that the Government can take steps which will lead to the removal of all
difficulties. I need not sav much more about the handling of the food situation
by the Government, but I must emphasise that mere statements by Govern-
ment officers will not help us. They must prove their case to the people by
‘showing that the price of food articles is diminishing and that articles of food
are available throughout the country. Before they do that, they will not be able:
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to enjoy the confidence of the public. It is my firm conviction that the
present staie of things has come about because the present Government is not
responsible to the people. Such callousness, such thoughtlessness and such
inefficiency would never have occurred if the Government of India were respon-
gsible to the people of the country. 1 am sure that there will be lack of confi-
dence so long as a National Government is not established in this country.

The Government has pluced a scheme before us. This scheme is good in
parts, like the Curate’s, egg. What I urge is that there should be a well-
conceived policy, complete n itself. 1 suggest that the Government programme
should consist of two parts. 'Lhe first part should consist of measures which
‘are required to meet the immediute situation which may be called a short-range
programme and the dther part would be a long-range programme which would.
be effective in the course ot, say, six months to one year. '

With regard to the first, I would suggest. that tigGovernment should remove
the' impediments which lie at the present moment in the way of the move-
ment of crops from province to province. By their own purchases and by price
control and various other wrong methods, they have impeded the normal move-
ment. Those impediments should be removed. Not only should price control
be abolished, as has been suggested by the Government spokesman, but also the
impediments imposed upon the movements of crops and other necessaries of life -
imposed by the Provincial Governments.

Then, the Government should prevent exports of foodgrains from this country
to other countries during the period of the crisis. That would be the second
step to'be taken. Now, the Government say that they are going to scale down
the exports. The situation in India is so bad, at the present moment that
the people are going without food. Therefore, you should not spegk of scaling
down of exports; you should prevent exports altogether until the food situation
substantially improves.

The third step which should be taken is to obtain imports fromn other coun-
tries. I am glad to be able to note that arrangements have now been made
for the importation of wheat from Australia. I hope that adequate quantities
of wheat will be obtained by this means.

The fourth step which the Government should take will be to prevent hoard-
ing. As I pointed out only a short while ago, the Government possess ample
power in this respect and what is needed is resolute action on the part of the
Government- and that will provide the necessury remedy. Now, who are the
persons who hoard? The producers hoard very little—not to a very large
extent, if at dll—because the producers are all small cultivators und they have
not the means at their command to hoard large quantities of crops for future sav-
ings. Then, it is said that the consumers also hoard. Only a few rich persons can
-afford to spend the amount that is necessary to buy large quantities of food,
Therefore, the consumers canealso be ignored. Then we come to the retail
sellers of food. They work with small amounts of capital and the paucity of
capital does not enable them to hoard large quantities of food for sale in:
{uture. Lastly, we come to the fourth category, namely, the large dealers. Tt
is these persons who are responsible for hoarding and it is not impossible for:
the Government to get hold of these large dealers, ruther the speculators. Many
of them are not perhaps the dealers; they do not actually deal, but they spe-
culate on the sale of food crops; and it is they who are mainly responsible for
creating this ‘difficulty. The Government of India can take resolute action
against such people.

Fifthly, the Government should prevent Proﬁteering. Even if food is made
available, the middle class people and the poorer sections of the people have
not the resources to purchase the food because the prices of food are abnormally
high. Therefore, profiteering must be stopped, and profiteering also ean be
stopped by getting hold of the large dealers and speculators. “What is needed’
is firm action. T am not one of those who say that vindiotive action should be
taken, that every hoarder and every profiteer should be hanged by the neck
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as was suggested by some of our friends. When these dealers and speculators
find that the Government is resolute and the Government will punish ade-
quately all offenders, then hoarding and profiteering will cease. .

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed

.the Chair.]

Lastly, the Government must afford greater facilities for the tramsport of
food articles from one place to another. My Honourable friend, Sir Edward
Benthall, pointed out the other day that food articles have a priority and he
gave certain figures. ', . . ' '

Mr. President (The Honourable Sir Abdur’ Rahim): Honourable Member’s
time is up. ' o

Dr. P. N. Banerjea: Lvill finish in a minute, Sir.- But unless he is able
‘to point out that the situ* has been improved by affording greater facilities
to the public, we will not be satisfied. I hold in my .hand certain telegrams
‘which show that in the matter of wagon supply, the account which was given
by the Honourable Member is not substantiated.

" Sir, the second part of the policy which I have enunciated is a long range

"policy. This long-range policy consists of greater food production. It will not

do ‘only to read essays or to make statements to the press, but it will be neces-
sary for the Government to send out agricultura] experts to the villages and
teach the cultivator how to use better manures, how to have a better rotation
of crops and how to bring under cultivation land which is now waste. Lastly,

. “Government will have to provide them with finance. If these steps arc taken,

there will, I think, not ofly be an improvement of the present position but &
‘permanent improvement.” And if the Government aimsg at producing 15 per
-«cent. more food in the country, that will redound to the credit of the Govern-
‘ment and confer lasting benefit on the people. Food supply in'India, even in
normal times, is very inadequate; a substantial augmentation of the supply is
needed. ’

Major-General E. Wood (Government of India: Npminated Ofheial) @ Sir,
none can be more keenly aware than myself that the reply to this important
debate should have fallen on. ampler shoulders than mine. 1 shall confine
‘myself to the subject of food. The subject is one of the utmost gravity and
the speeches of the Honourable Members have but reflected the anxiety on
food maiters of the country as a whole. My task, however, has been made
considerably lighter because the majority of Members have put forward cons-
‘tructive and helpful contributions on a large variety of matters. The great
majority of the Honourable Members are not inclined to dispute that the
statistical position is not unfavourable. The Honourable Dr. Banerjea treats
these figures with reserve; sq does the Food Departmernit. And of all the statis-
tios we deal with, we take the most conservative interpretation of them. TIf it
is true that the statistical position is not unfavourable, then the measure of
-the success that Government will secure by their policies and plans will be
directly reluted to the degree in which they can stimulate the normal flow of
the trade in its normal directions and.to its normal level. .

In pursuance of this it is the Government intention to ensure that any

degree of stringency or austerity will be spread equally. With

4 PX.  oquality alf round there will be no difficulties. But it is to be appre-
ciated that this is mot merely o matter of surplus areas surrerlering adequate
'quotas. The obligation lies, heavy on deficit areas to make the most of their
inadequate domestic resources. In the matter of procuring the normal average
surpluges, it is to be appreciated that we are faced with a problem of peculiar
difficulty. Comparisons with what is done in Western countries _tp secure @he
surpluses do not assist us. We, unfortunately, have not the position in which
the foodgrains ean be brought, forthwith and directly, ‘into Government hands
and under governmental cohtrol as is the case of countries that import the
bulk of their requirements or where farming operations are -conducted on &
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basis of tens, hundreds or even thousands of ucres by one farmer. India's
surplus with which to feed her urban populations is derived from the small
margins of tens of millions of small subsistence farmers each cultivating very
small holdings. As Government see the splution to this problem, it is that
there should be the minimum of impediment and obstacle to the farmer bring-
ing his produce to the markets. One thing more than #uother that would dis-
suade him from bringing his surpluses into the trade cl:gmnels is for him not te
be satisfied with the price. Having regard to this, as dlso to the fact that the
‘cultivator is entitled to.a reasonable-recompense for his labours—even a slightly
generous recompense—it is the Government policy that the price in the primary
wholesale market, which means the price that is available to the ‘cultivator,.
shall be such as would induce him to bring his full surpluses to the market.
It is at this point where the Central Government propose to acquire the sur-
pluses and it is from this point onwards that the Central Government intend
there shall be a control over both prices as well as movement and distribution.
Throughout all stages down to the consumer the controlled prices will be
related to the prices paid in the primary wholesale market and such prices will
ofily permit of the normal reasonable profits being paid at this stage. These
prices can be made effective in practice because Government will own the
goods. This accords with the views expressed by many speskers. - The Hon-
ourable Mr. Lawson has referred to what he called the need - of ‘‘mobile
reserves’’. I should like him to know that Government are fully seized of the
potentialities of ideas and have indeed themselves operated to such principle ow
several occasions already. The purchase of the surpluses will be substantial in-
the glut months after the harvests. Thus considerable reserves will come into
the hands of Government, which will be not only on behalf of the Central Gov-
ernment but of the Provinces in which the surpluses have been obtained. We
do not share the Honourable Mr. Navalrai’s fear that because the control price-
in the primary market has been removed therefore we are bound to pay any price
that may be asked. By our commercial methods of purchase it will be possible
to set limits from time to time on what we are prepared to pay and how much
we are prepared to buy at a given price. The application of this system to the
buying of wheat in the Punjab during the last three weeks or so may be noted.
There has been a steady retrogression of prices from Rs. 12/8 to Bs. 10.
An Honourable Member: They have risen again.

Major-General E., Wood: I can inform the Honourable Member that the
last five hundred tons purchased by Government, on Saturday last were pur-
‘chased at less than Rs. 10 a maund. : .

Both in the sphere of procurement as well as in distribution the Government
policy is to ensure the maximum use of the normal machinery of the trade. It
is no part of the policies of the, Government to deprive the trade of the legi-
timate business and the extent to which the trade will receive business will
be the extent to which it will be prepared to work under the control and on the
térms of the Government. W¢ will welcome the help of those whe are pre-
pared to co-operate. Those who cannot and will not work under those condi-
tions can stand outside.

Reference has been made to railway transport snd 1 can positively state
" that there is no hindrance in the matter of railway transport for the movement
of food and that high priority for its movement is accorded. Tt is part of the
Government plans to develop this position further and provide for railway move-
ments schedules for periods ahead. On the matter of exports the Honourable
the Mover of the Resolution has already informed you that today exports arc
substantially lower. The Honourable Mr. Jamnadas Mehta quoted certain
'figures for exports. I have had these figures again examined and can inform:
the house as follows: ‘

If we take calendar years, the average of 1936, 1937 and 1988 amounted to-
720,000 tons. The ficure for 1942 was 455,000 tons. If we take financia] years
1986-37, 1037-38 and 1938-89. the average works out at 770,000 tons whilst the-
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figure for the 9 months of this financial year, i.e., April, 1942, to December,
1942, and as far as can be estimated from available datx is some 300,000 tons.

The Honourable Member Maulpna Zafar Ali Khan claimed that all export
:should be stopped. Other speakers made the same claim. The Honourable
the Mover of the Resdlution has stated the steps Government are taking to
restrict. exports to a baﬁ minimum and the anxious consideration that is being

*given to this matter. e House will appreciate that we have obligations that

cannot lightly be laid aside. Certain portions of these exports will go to sustain,
the Indians overseas. Certain portions are going to people who are in danger
-of facing not stringency but starvation conditions. But the Honourable Mem-
ber Dr. Banerjea, strangely enough, whilst advocating cessation of exports, put
in a claim for imports. . '

Dr. P. N. Banerjea: Not as a normal part of the policy, but in the present
circumstances, a short range policy. '

Major-General E. Wood: To those who claim that all exports should be
stopped . . . . . ‘

Dr. P. N. Banerjea: I do not. .

Major-General E. Wood: Short range or long runge policy, I would usk what
is Indin to expect if she just bans all exports and then gets into difficulties?
If we stop all our exports now, what answer will be given to us if we get
into difficulties which we hope will hever occur?

Dr. P. N. Banerjea: We are in great difficulties at the present time.

Major-General E. Wood: The Honourable Member Babu Baijnath Bajoria
raiged the question of military hoarding and he inferred that on the whole the
‘military stocks were so heavy that deterioration was very high indeed. In
.dealing with military affairs, gréat circumspection is necessary if valuahle
information is to be denied to the enemy. I content myself with these remarks:
the totality of the annual defence requirements today, plus the diminishing
-exports of today are comparable in terms with the average of the pre-war
exports. The defence authorities do not -hold large reserves. Their stocks can
‘be counted in terms of weeks and that the idea that they hoard large reserves
of one or two or even three years stocks is entirely false. As regards deteriora- .
tion. I am in a position to say from very close association witht these problems
that many a commercial undertaking would be pleased indeed if their percentage
-of losses were so small. . .

It is clear from the course of the debate that the House in all its parts is
at least united on one matter and that is in their views on hoarding. Several
Honourable Members have made reference to the light sentences hitherto inflict-
-ed that can but be described as derisory. It is the Government’s hope that the
new penalty of confiscation, in conjunction with the existing penalties of imprison-
ment and fine, will be used in a salutary and effective manner. The Govern-
ment is at one with the feelings expressed by the House on this matter. These
anti-socia), activities must be visited with the full force of law. It is the Gov-
ernment’s hope that these penakies will be visited with full weight on the larger
and more serious offenders and that they will not result in condign punishment
being given to hosts of small dealers. In voicing this opinion, generally, the
House had in mind hoarding by dealers. The Honourable Members, Sir
Cowasji Jehangir and Mr. Jamnadas Mehta, among others, also referred to the
tendency of certain Provinces to hoard and thev also dwelt on the extent of
consumer hoarding. As regards Prcvinces, I shall refer to them later. As
regards the consumer hoarder, T would say that the Food Department regard
his position far more seriously than the House seem to have in' mind. Tt is the
consumer hoarder who is specially dangerous. Tt is he who removes the working
balances from the retail trade. By his panic-buying, he removes the working
balances of the trade. The consumer hoarder is in a very substantial measure
responsible for the state of affairs that have set in and it is in the cessation of
cconsumer hoarding that we are to look for substantial relief in our problem. T

-~
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is & fact that is too little realised and too little emphasised. Those participating
in these anti-social activities have merely to pay a little more for the goods.
Money they can find. But what of those who have no money to buiud up
domestic hoards? What of those who can only buy their day to day needs
from the daily pittance they earn. ‘What about the poor? 1t 1s on them that
-the full weight of the ditficulties are falling., In making these obgervations, I
would suggest that it has not passed un-noticed by the House that certain Hon-
ourable Members by their own words have indicated that some of us are not,
shall 'we say, doubtfully suspect having more stocks than we might. How
many of us are consumer hoarders?

The Government's action in removing the control price of wheat could -
scarcely have escaped criticism. I will not go into the arguments that led the
Government to determine their action but will satisfy myself by reminding the
House of certain consequences that have ensued.  Firstly, the black maurket
price for wheat, of Rs. 15, Ks. 16, Rs. 17 and even &s. 18 broke by Rs. 5.
Next the prices of Bajra and Jowar have subsided by Rs. 2 to 8. Thirdly, the
conditions in the retail market have definitely become easier. Stocks have
come to light in the retail markets that have no relation to those that could have
come in from outside. Lastly, the Central Government have at last obtained
certain valuable stocks with which to govern events. Whether all these benefi-
cial results are directly attributable to the removal of control price of wheat is
not claimed, but it 18 at least claimed that certain stocks are progressively
coming into circulation and that prices of different food grains are coming more
into reasonable relationship and parity.

My Honourable friend, Mr. Hooseinbhoy Laljee, has placed me in the posi-
tion of explaining the factors of deterioration and storage, but I must demur
from being classified as an expert in this matter. He was of course referring
to wheat. Now, Sir, wheat storage is entirely a matter of conditions. No doubt

. Honourable Members are aware thdat wheat taken from Tutenkhaman’s Tomb in
Egypt was sown and germinated after lying for 4,000 years in storage. But we
have.no such climate in India, nor do we possess the silos of the western coun-
tries. As stored in kothas and pits in this country, wheat will undergo no violent
deterioration inside two years. It will, of course, suffer from damp, mould, fun-
gus and rot. Rats and mice play their part. Considering the crop of the country
as a whole, the logs is very serious, but the loss within two years is not such as
to cause the hoarder to disgorge his stored stocks because he is likely to suffer
great financial loss. But after two yvears he certainly will suffer serious loss.
Once the normal storage in the kothas or pits has been opend; even if only a
few pounds have been taken out, the whole lot has got to go immediately into
circulation. From then onwards deterioration is rapid. Wheat is anhydrous,
Weeviling starts at once, angd in the monsoon and in damp climates this weeviling
can be very rapid and very serious. This is one of the most serious dangers
arising from consumer hoarding and ] hope it will not pass unnoficed by con-
sumer hoarders. Milled products react in the same way and mych of the flour
and afa that is sent from the Punjab to Bombay and Calcutta is very frequently
re-milled to refresh it on arrival, ,

The Honourable Mr. Lawson raised a question of the Central Food Advisory
Council. He has drawn the attention of the House to the valuable recorgmenda-
tions that have been put forward. Those recommendsations are now under the
consideration of Government and it is hoped they will shortly be acted on. Bui
with regard to the matter which seems to be enjoying almost undue prominence
in the House—the matter of activated sludge—I am now in a position to explain
what it means (An Honourable Member: ‘‘For our informatien’’.) for your
information and mine. Activated sludge merely concerns the odoriferous refuse
that traffics by night and in the early morning. The Bangalore process on which
people are, we hope, to be trained, combines that raw material with the ordinary
town refuse.

Dr. P. K. Banerjea: Compost? .
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Major-General E. Wood: The Bangalore process of compost. It takes all
refuse and deals with it more quickly and with less danger to public health than
the activated sludge process that requires a very considerable and expensive
plant and chemica® in quantities that we could not afford today.

The Honourable Sir Mubhammad Yamin Khan made certain criticisms con-
cerning the control of salt and sugar. As regards sugar, the price of both cane "
and sugar have always been regulated and fixed in consultation with the major
procgucing provinces and with reference to the anticipated price of gur. Caatrol
arrangements are being perfected each day and with more satisfactory distribu-
tion schemes the position can only improve. As regards Mr. Haroon’s state-
ment about delays in the despatch of sugar, I am afraid, there is considerable
truth in the matter and we hope that if such a situation should recur we shall
be able to take anticipatory steps to prevent shortage of supplies.

As regards salt, the complaint was not so much that of system as that the-
nominees of the District Magistrate were not always dupable of handling the
business. Honourable Members should realize that there is a certain amount of
inconsistency in the claims of the House that hoarding must be put down at all
costs and that Government are wrong occasionally. in' taking certain $unusual
steps in the distribution of goods. The following will illustrate what I mean.
We havs here a commodity the manufacture of which is virtually a Government
monopoly. The normal profit in ordinary times varies from Rs. 30 to Rs. 40 a
Railway wagon and last year, withoubt any increase in the primary wholesale:
prices, profiteering became so flagrant that profits of Rs. 500 to Rs. 1,000 per
wagon were being made. This occurred in the temporary ecrisis of our worst*
transport difficulties; and by an onset of hoarding for black market operations.
A salt tfader could, and did, demand any price he liked from the local dealer.
It was in these circumstances that Government adopted the obvious expedient
of consigning its own salt to ite own representatives who were to nominate their
own local dealers. Whatever criticism may be made on this step, there can be
no doubt at all that prices have been brought down substantially and very con-
siderable easement of the position has been brought about.

The Houourable Mr. Chattopadhyaya has asked the Government to set up u
Standing Committee of this Legislature for the Food Department. Government
would be prepared to accept such motion if placed before the House.

As regards Sir Muhammad Yamin Khan’s statement about rationing in
Meerut, I have made enquiries and I find that his information is slightly inac-
curate on two points. First, what he was referring to was some certain surplus
Government stocks available for distribution to the public in circumstances
where there was no food shortage and, secondly, that what the public were cn-
titled to was twice what he stated. .

The Honourable Mr. Joshi has ecriticised Government for failing to plan a
control of food supplies from the outset ofsthe war. This criticism has also been
voiced by othes speakers. To speculate on whether Government should properly
have taken action before is not very fruitful and what we have before us now is
the problem of how we are going to solve our current and future difficulties.
On the long view the need to increase our production is obvious. It is the Gov-
ernment claim that significant results have already been secured in the last
k.harif crop. It is estimated that upwards of two-and-a-half million tons of addi-
tional production over last year’s kharif crop has been secured, and, if all goes'
well commensurate results will be achieved in conring rabi crop. Honourable
Members have been informed of the arrangements under which all provinces
have been given ‘‘target’ figures for their production for the coming new kharif
crop. They have been told to prepare schemes—many of them have already
arrived--and these schemes are for the purpose of laying claim on the Centtal -
Governmeut for the finance that is necessary. The amount of money that
would be made available for this purpose will, of course, be disclosed in the
Budget speech. It is the Government claim $hat substantial benefits and signi-
ficant results have already been seured in the ‘‘Grow More Food'' campaign,
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and that the effort is now being mounted for the future on broader and more
rositive basis.

The Honourable Mr. Maitra and the Honourable Mr. Chattopadhyays, among
other speakers, stated both directly and inferentially that never before was there
available to the Government of this country a cause that would draw the people
to their support. The suggestions made for enlisting public and non-official
support in an active form will be pursued with all energy. It is one that will
be considered at the forthcoming conference with the provinces that commences
ths day after to-morrow in New Delhi.

The Honourable the Mover of the Resolution has explained to you the gen-
ersl policy and plans on which Government are proceeding. The Provinces and
States in India are to accept the functions for the procurement of the surpluses.
The Central Government, whose property these surpluses become, are responsible
for dividing them between the deficit areas.

Dr. P. N. Banerjea: On what basis?

Major-General E. Wood: On the basis of actual requirements as modified by
any current considerations which vary past actuals.

Dr. P, N. Banerjea: And the population will be taken into consideration?

- Major-Genera] E. Wood: That is merely one of the dozen or more factors
that will be taken into consideration,

The Government that are to receive the surpluses will have the responsibility
for insuring a controlled distribution of these surpluses right down into consump-
tioa by the consumer.

Little criticism of the general policy has been made by the Honourable
Members. The details of the plan to carry out that policy are to be discussed in
the conference in two days’ time: a conference which is going to meet to resolve,
we hope, our difficulties, and which would only cease to meet when the greatest
eommon measure of agreement has been reached. I can, however, assure the
House of the very marked anxiety of all Provincial Governments to play their
part in solving what all realize is an all-India problem. With this firm founda-
tion for co-cperation we are hopeful of bringing our divergencies of method into
line and shortly replace our extemporised arrangements with permanent
machinery.

As regards the States, we conceive it to be proper fhat we should just resolve
with Provinces a general plan before bringing them into the scheme. The place
and part they would play has already been sketched out. I should like to men-
tion to the Honourable Mr. Banerjea that it is not six months or a year: we are
aiming to have our machinery for collection of surpluses in working order by not.
later than the 15th of April. -

As regards our relationships between the Centre and the Provinces, I should
like to remind the Honourable Members of two statements made in this connee-
tion by the Honourable the Mover of the Resolution. Firstly, the cordial co-
operation and understanding between all Governments is vitgl, as it is only
through the other Governments that the plans and policies of the Centre can
be enforced. As the Honourable Babu Baijnath Bajoria stated, the Central
QOvemment may have a head, but it has no limbs. Secondly, the Mover men-
tioned the steps Government are prepared to take if necessary.

In conclusion, may I give hearty endorsement to the sentiments expressed by
the.Honourable 8ir Henry Richardson and others. I quote: ‘‘No Government can
by itself defeat the hoarder, the profiteer and the black market. Only public opi-
nion can do that.’”’ It is undeniably true that the Government's best efforts
must be supported not merely by public opinion but by public action also. To
‘harness that support and action, Government is now embarking on a widespread
publicity campaign. We require, and we shall seek, all the pion-official help we
ccan get, and when we have secured the help that we hope for, then this Gov-
ernment’s firm determination to see to it that the peoples of India shall not
starve will not remain an expression of their resolution but will become an
established and an assured fact. ‘

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 28rd
February, 1948.
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